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INTRODUCTION

I, the Chairperson, Committee on Welfare of Other Backward Classes (2019-20)
having been authorised by the Committee to present the Report on their behalf, present
this Fifth Report on “Measures undertaken to secure representation of OBCs in
employment and for their welfare in National Fertilizers Limited (NFL)" pertaining to the

Ministry of Chemicals & Fertilizers.

2. The Committee took evidence of the representatives of the Ministry of Chemicals &
Fertilizers on 25" October, 2019 and 19" November, 2019. The Committee would like to
express their gratitude to the representatives of Ministry of Chemicals & Fertilizers and
National Fertilizers Limited (NFL) for tendering evidence before them and furnishing the

requisite information in connection with the examination of the subject.

3. The Committee would like to place on record their appreciation for the valuable

assistance rendered to them by the Committee Secretariat.

4. For facility of reference and convenience, the observations and recommendations

of the Committee have been printed in bold letters in Part-1l of the Report.

NEW DELHI; GANESH SINGH,
14" July, 2020 Chairperson,
23 Ashadha, 1942 (Saka) Committee on Welfare of OBCs



PART I
CHAPTER-I

Introduction

1.1 NFL, a Schedule ‘A’ & a Mini Ratna (Category-l) Company, having its registered office at New
Delhi was incorporated on 23 August 1974. Its Corporate Office is at NOIDA (U.P). It has an
authorized capital of ¥ 1000 crore and a paid up capital of ¥ 490.58 crore out of which Government of
India’s share is 74.71 % and 25.29 % is held by financial institutions & others.

Vision & Mission

1.2 The company has a Vision i.e. “to be a leading Indian company in fertilizers and beyond with
commitment to all stakeholders” and a Mission “to be a dynamic organization committed to serve the
farming community and other customers to their satisfaction through timely supply of fertilizers and
other products & services; continually striving to achieve the highest standards in quality, safety,
ethics, professionalism, energy conservation with a concern for ecology and maximizing returns to

stakeholders”.
Manufacturing Plants

1.3 NFL has five gas based Ammonia-Urea plants viz. Nangal & Bathinda plants in Punjab,
Panipat plant in Haryana and two plants at Vijaipur at District Guna, in Madhya Pradesh. The Panipat,
Bathinda & Nangal plants were revamped for feed stock conversion from Fuel Oil to Natural Gas, an
eco-friendly fuel during 2012-13 / 2013-14. Vijaipur plants of the company were also revamped for
energy savings & capacity enhancement during 2012-13, thus increasing its total annual capacity from
20.66 LMT from 17.29 LMT, an increase of 20%. The company currently has a total annual installed
capacity of 35.68 LMT (Re-assessed capacity of 32.31 LMT) & is the 2 |argest producer of Urea in
the country with a share of about 16% of total Urea production in the country. Company has a Bio-
Fertilizers Plant at Vijaipur with a capacity of 600 tonnes of solid & liquid Bio-Fertilizers to produce four

strains of Bio-Fertilizers viz. PSB, ZSB, Rhizobium and Azotobacter are produced.
Products

1.4 NFL is engaged in manufacturing and marketing of Neem Coated Urea, four strains of Bio-
Fertilizers (solid & liquid), Bentonite Sulphur and other allied Industrial products like Ammonia, Nitric
Acid, Ammonium Nitrate, Sodium Nitrite and Sodium Nitrate. The brand name of the company is

popularly known in the market as ‘KISAN’.



1.5 In connection with the examination of the subject “Measures undertaken to secure
representation of OBCs in employment and for their welfare in National Fertilizers Limited”, the
Committee obtained background note and written replies to a list of points and took oral evidence of
the representatives of the Ministry of Chemicals and Fertilisers and NFL inter alia on 25 October, 2019
and 19 November, 2019. Based on the written submissions and oral depositions of the
representatives of the Ministry of Chemicals and Fertilisers and RCF as well as the inputs gathered
during an on-the-spot study visit, the Committee have examined the subject in details as enumerated

in the succeeding paragraphs.

Organizational set up

1.6 The organizational structure of NFL is given at Annexure-I.

1.7 As per the information available on the website of NFL, the present composition of the

Management Borad of NFL is as follows:

Director (Marketing) and Chairman & Managing Director (Addl. Charge)
Director (Finance)

Director (Technical)

Government Nominee Director (Additional Secretary, Deptt. of Fertilzers)
Government Nominee Director (Joint Secretary, Deptt. of Fertilzers)
Non-Official Independent Director

1.8 On being asked about the number of officials belonging to OBC category occupying the
position in the Board/ Top Management Body, the NFL replied as under:

" the positions in the Board are filled by the President of India. The personal details of Board
Members other than name, date of birth, Director Identification no., date of appointment are
not available with the Company except Functional Directors of the Company. Amongst the
present Functional Directors none belongs to OBC category."



CHAPTER - II

REPRESENTATION OF OTHER BACKWARD CLASSES IN NATIONAL FERTILIZERS LIMITED

2.1  Year-wise details of the appointments made by NFL under various categories of posts since
1993 are given at Annexure-Il.

2.2 Ason 08 September, 1993, the total staff strength at various levels of posts / classes / scales
and the number of OBC employees therein is stated to be as under:

(Table - 1)
GROUP UR SC ST OBC TOTAL
A 1198 226 39 0 1463
B 1447 363 64 0 1874
C 2103 41 156 0 3000
D 239 118 8 0 365
D (Safai Sewak) 0 168 0 0 168
TOTAL 4987 1616 267 0 6870

NFL has further informed that although reservation for Other Backward Classes was

implemented w.e.f. 08.09.1993, the same was notified vide DoPT OM dated 27.07.1995. Accordingly

based on the declaration of category status of employees of the Company, the manpower status as on
31.12.1995 was as under:

Table - Il
GROUP UR SC ST OBC TOTAL
A 1202 264 45 50 1561
B 1402 395 95 82 1974
C 1785 729 138 130 2782
D 212 1M1 5 16 344
D (Safai Sewak) 0 165 0 0 165
TOTAL 4601 1664 283 278 6826

As per the information furnished to the Committee, the total staff strength as on 31.12.2019, at

various levels of posts in the Company and the number of OBC employees therein are as under:-

(Table -I11)
GROUP UR SC ST OBC TOTAL
A 945 289 81 182 1497
B 710 339 79 105 1233
C 265 91 37 154 547
D 7 11 1 2 21
D (Safai Sewak) 0 45 0 0 45
TOTAL 1927 775 198 443 3343




2.5  NFL has furnished the details of OBC employees who after joining service at various levels
| classes / scales in the organisation were promoted to subsequent promotion post and the same

is placed at Annexure - Il



CHAPTER - lli

IMPLEMENTATION OF RESERVATION POLICY FOR OTHER BACKWARD CLASSES IN

RECRUITMENT IN NATIONAL FERTILIZERS LIMITED

3.1 On being asked about the modes of recruitment being followed for filling up various categories
of posts , the NFL through a written reply submitted as under:-

"All recruitments in the Company (NFL) is made in the approved pay scales as may be in
force from time to time as per the prescribed recruitment specifications, which may be
modified from time to time depending upon job requirements by way of direct recruitment
through (i) open examination on All India basis for Group B , C & D level posts (ii) Open
Examination and or Personnel Interview for Group A level post."

3.2 When asked to furnish the details of OBC employees, who after joining service at various
levels / classes / scales in the organisation have been denied promotion to subsequent post, NFL
informed that as per promotion policy of the Company, the level-wise mode of promotion is as follows:

Table -IV
Level Mode of promotion
From To
W0 W7 Paper Assessment
W7 W9 Paper Assessment + Interview
W9 EO Paper Assessment + Interview
E-0 E-1 Paper Assessment
E-1 E-2 Paper Assessment
E-2 E-3 Paper Assessment + Interview
E-3 E-4 Paper Assessment) 75% Limit)
E-4 E-5 Paper Assessment )75% Limit)
E-5 E-6 Paper Assessment + Interview
E-6 E-7 Paper Assessment + Interview
E-7 E-8 Paper Assessment + Interview
E-8 E-9 Paper Assessment + Interview

All Employees of the Company including OBC employees are promoted subject to
meeting the eligibility and suitability criteria as per promotion policy.

However, promotion to the levels of W-9 , EO, E3, E6 and above are vacancy based
and promotions are effected as per merit list drawn on the basis of paper assessment
and performance of the employee in the personal interview process .

Details of Departmental Promotion Committee (DPC) held in the month of July 2019
for Executives and Dec-2019 for Non Executives is provided at Annexure -1V

3.3 NFL has informed the Committee that the reservation to OBC candidates as per Government
guidelines are provided only at the time of Recruitment. The discipline-wise manpower in the
Company is divided into separate cadres the details of which are as under:
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Discipline
Technical Non-Technical

Production Finance & Accounts
Chemical Lab Marketing
Civil HR
Mechanical HRD
Electrical CC
Instrumentation Welfare
Fire Hindi
Safety Law
lE/NT Company Sect
Materials Secretarial
Transportation Paramedical

Medical

School (Teachers)

Safai Karamchari

MISC (Driver PCM Mali Cook)

Recruitments is / are being made into following cadre:

Cadre
Non-Executive
Pay scale code Scale Pay Scale
W2 21500-52000
W3 23000-56500
W5 24000-67000
W6 25000-77000
Executive
MT 40000-120000
E1 40000-140000
E2 50000-160000
E4 70000-200000
E5 80000-220000
E6 90000-240000
E7 100000-260000
E8 120000-280000

Table-V

Table-VI

3.4  NFL have also submitted that as per the Memorandum dated 27.07.1995 issued by the

Government of India, there is no provision for reservation for OBC candidates in promotion. Therefore,

there is no representation of OBC member in the interview Board.



3.5 Giving an overview of the implementation of the policy regarding reservation of OBCs in

various categories of posts, NFL in a written reply stated as under:

Reservation for Other Backward Classes was implemented in NFL w.e.f. 08.09.1993
(notified vide DoPT OM dated 27.07.1995).

Reservation rosters / registers are being maintained as per DoPT guidelines issued
vide OM dated 02.11.1997 regarding maintenance of post based reservation rosters.

NFL has two of its manufacturing plants in Punjab and 1 each in Haryana and Madhya
Pradesh. The Group wise prescribed reservation for OBCs in Direct Recruitment is as
under:

- Group A & B level posts : 27%

— Group C&D (Regional level posts):
Haryana : 27%
Punjab :21%
Madhya Pradesh :15%
Delhi 1 27%

3.6  Elaborating the checks devised by the Ministry, to ensure that the reservation policy for Other

Backward classes are implemented properly, NFL in a written reply submitted as under:

"For ensuring proper implementation of OBC reservation in the Company, reservation
rosters are being maintained as per DoPT guidelines. While issuing recruitment
notification it is ensured that the number of vacancies earmarked for OBC candidates
are clearly displayed and concession / relaxation applicable to OBC candidates are
clearly elaborated in the advertisement. A member from OBC category is being
associated as a member of selection committee in the recruitment process. At the time
of joining of any direct recruit (belonging to OBC category) in the Company it is
ensured that he has the latest OBC caste certificate issued by the Competent Authority
as per DoPT guidelines.

Further, Implementation Cells have also been setup at all our Units/Offices of the
Company. In addition, at Corporate Office, an Inspection Team is usually constituted to
undertake the periodical inspection of the rosters/implementation of other provisions
on Reservation Policy for SC/ST/OBCs at all the Units/Offices of the Company and
based on its recommendations, corrective measures are taken by the respective Units
wherever required. This inspection team invariably includes the Liaison Officer for
SC/ST/ OBCs of Corporate Office. Further, the Liaison Officer of the concerned
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Unit/Office is also associated during the said inspection. Further, the decision of the
Hon'ble Supreme Court dated 17.09.2019 that no separate interviews for OBC and UR
candidates may be held during recruitment is being followed in the Company.
However, it is also pertinent to mention here that no guidelines in this regard have
been received yet from the Government of India."

3.7 When the Committee inquired about the constraints; if any, faced in filling up the vacancies

under OBC category and efforts made to overcome the problems, NFL replied as under:

"There is no shortfall in filling up of vacancies in the OBC category in the Company. Further no
major constraint is being faced by the Company in recruitment process at induction level ~ where
mass recruitment is being carried out. However, in case of lateral recruitment where

considerable experience is required for meeting the eligibility for recruitment usually limited

number of candidates belonging to OBC category meeting the recruitment specifications are
available. Due to non-availability of candidates meeting the recruitment specifications, the
vacancy remains unfilled and carried forward to next recruitment year as backlog vacancy. To
overcome this difficulty the recruitment specifications are being reviewed to attract larger pool  of

candidates."

Backlog vacancies and special recruitment drive
3.8 The details of backlog vacancies have been given in ANNEXURE-V.

3.9  NFL has informed that in the year 2018 there were 08 vacancies in Group-A which could not
be filled up due to:

(i) Non-availability of candidates meeting the recruitment specification,
(ii) Candidates not found suitable.

It has been further informed that the following steps are being taken to fill up these vacancies:

"Special recruitment drive for filling up the 8 backlog vacancies in OBC category was initiated
in May 2019 Copy of the advertisement dated 31.05.2019 is attached at ANNEXURE-VI. 03
out of 8 backlog vacancies have already been filed in above recruitment exercise. However
recruitment action for unfilled backlog vacancies will be taken up in the recruitment year
2020."

3.10  While furnishing the details of special recruitment drives launched for filling up of the backlog
vacancies meant for OBC candidates at various levels, NFL stated as under:

"Special recruitment drive for filling up the 8 backlog vacancies in OBC category has already
been initiated in May 2019.Copy of the advertisement dated 31.05.2019 is attached at

8



ANNEXURE-VI. The status of recruitment action for 8 backlog vacancies is as under:

Table -VII
Sno Post No. of Status
Backlog
Vacancy
, Four candidates were offered employment
Engineer out of which 03 candidates have joined
1 (Chemical) 4 and 01 did not accept the offer. Therefore,
E-1 offer is being sent to next in line merit
candidate.
The vacancy could not be filled due to
Manager non-availability of candidates. Suitable
2 (Electrical) 2 recruitment  action bY reviewing
E-4 recruitment criteria shall be initiated in

next recruitment cycle.
The vacancy could not be filled due to
non-availability of candidates. Suitable

3 I\E/I_e1d|cal Officer 1 recruitment  action by reviewing
recruitment criteria shall be initiated in
next recruitment cycle.

The vacancy could not be filled as no

Sr. Manager candidate was found suitable. Suitable

4 EHR) 1 recruitment  action by  reviewing
-5 recruitment criteria shall be Initiated in next

recruitment cycle.

Further, recruitment action for unfilled backlog vacancies will be taken up in the
recruitment year 2020.

3.1  On being asked whether year-wise vacancies for OBCs are being indicated in the Register
and the shortfall and backlog, if any, are being carried forward , NFL replied as under:

"Yes, year-wise vacancies for OBCs are being indicated in the Register and the shortfall
and backlogs, if any, are being carried forward accordingly.

There were no unfilled backlog vacancies for OBC upto 2017. However, in the year 2018
there were 08 vacancies at Group-A level in OBC category which remained unfilled due to non-
availability of candidates. These 08 vacancies have been carried  forward as backlog vacancy for
recruitment year 2019."

3.12  Responding to a query regarding backlog vacancies, the CMD, NFL during the oral evidence

made the following submission:

AT, AT IR ¢ T AT a8 qUATL 27 TIAerd FAT A5l gall &, TFAeTl, g LUeed &
Bama & grar 81 {9 A7 TSieaT § a2 Fer A1 % FHl w2, R gL ATAT ST
Feee g, Aol g, TH I SMATHT T RoTaer ad 81 3 et v Shex § = aai



TS Feelt € A7 38H UF g AT A, 27 AN F AR THS FH A T2,
AR STH-S1] 9 TEdT SITdT &, S a9 2013 ¥ a9 Ffeeed ¥ | . AG Ml Higeed
o gae = #iew Reg i a8 auar = aug F REar g, Al R aua
Treferdl § @ a7 g/ 27 TTA9rd &l TAThe Fd &, Taae a9 2008 T gH ST Sohet (37
e g, S fore g o woerer qigq =1 8, | I9H = ATaTEede de 397
T 0 € 7 ZeTe A @ 8, a2 A of HIH AT 3 AT Y &1 AAFAT FHET T
e arwaft, a1 3| | AT et & sraeht zaH faemar <ar § & sa9H i &
T ST 27 ITAera 7 AL 8, 98 el a6 & (gd1d 8 3l &l gl 8% hedarss
3T g2 RAfCaqaTs s, Tee | SH-o1 7T 3A1aT g, 39 [@8Ta & ITT ¥ 31T gl
THI ASTg | I8 FHT gl HH-SATET (AT B, Fgl dgd SATQT [Q@dT gl g9 savate 27
ferd F¥ g Bl

Reservation Roster

3.13  While responding to a query regarding maintenance of reservation rosters in affirmative both
for direct recruitment and promotion for all posts as per orders on the subject, NFL furnished the
following information:

Table - VIII
Mode of RRs Level at which Roster is The No. of Date of Up gradation of
Maintained Rosters Roster
Direct Each level/ post | Separate roster | Rosters are updated as

Recruitment (including workmen and | for each cadre in | and when recruitment /
Executive cadre) for | all disciplines as | promotion takes place.
which  recruitment is | per Presidential
done Directives at all
Promotion EO- (30000-120000) Units/Offices
W-3 (23000-56500) separately.

3.14  When asked to furnish the promotion register for OBC as per DOPT guidelines, NFL stated
that as per the DOPT OM No. 6/45/94-DPE (SC/ST Cell) dated 27.07.1995 there is no provision for
reservation for OBC candidates in promotion, a copy of which is attached at Annexure-VII.

Further DOPT OM No. 36012/22/93-Estt.(SCT) dated 22.10.1993 a copy of which is placed at

Annexure- VIl provides as under:

“There is no change in the existing reservation rosters in so far as promotion is concerned, as
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there is no reservation for Other Backward Classes in promotion.”

3.15 In this connection, the Committee would like to remind NFL that the Constitution Bench of the
Supreme Court, in the case of R.K. Sabharwal Vs. State of Punjab as well as J.C. Mallick Vs. Ministry
of Railways had held that the reservation of jobs for the backward classes SC/ST/OBC should apply
to posts and not to vacancies. The Court further held that the vacancy based rosters can operate
onluy till such time as the representation of persons belonging to the reservered categories, in a
cadre, reaches the prescribed percentage of reservation.

3.16  With a view to bringing the policy of reservation in line with the law laid down by the Supreme
Court, DOPT vide Office Memorandum No. 36012/96-Estt. (Res.) dated 2 July, 1997 decided that the
existing 200-point, 40-point and 120-point vacancy based rosters shall be replaced by post-pased
rosters.

3.17  NFL has also informed that as per the DOPT OM No. 36022/2/96-Estt (Reg) dated 02.07.1997
regarding implementation of post based roster, the model roster for promotion is placed at Annexure
IX which does not provide reservation points specifically earmarked for OBCs.

In view of above no separate promotion register for OBCs is maintained as per DOPT

guidelines.

3.18 When asked whether the rosters are being periodically inspected by Liaison Officer and if so
to furnish details of action taken on the inspection reports of the last three years, NFL furnished the
following information in a prescribed format:

Inspection of rosters by Liaison Officer

Table-IX
Year Date of Inspection by Liaison | Comments of Liaison | Action Taken
Officer Officer Report
12.05.2016 Satisfactory, No | No discrepancy
2016 28.09.2016 shortcoming is
29.09.2016 noticed. Rosters are
being maintained as
per guidelines.
2017 25.01.2017 Satisfactory, No -do-
27.07.2017 shortcoming is
29.11.2017 noticed. Rosters are
20.12.2017 being maintained as
11.08.2017 per guidelines.
2018 21.08.2018 Satisfactory, No -do-
shortcoming is
noticed. Rosters are
being maintained as
per guidelines.
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2019 24.01.2019 Satisfactory, No -do-
06.09.2019 shortcoming is
noticed. Rosters are
being maintained as
per guidelines.

Selection Committee

3.19 The Committee brought to the notice of NFL the contents of DoPT OM No. 42011/2/2014-
Estt.(Res.) dated 13 February, 2014 which inter-alia, makes it mandatory to include one member
belonging to OBC in the Selection Committee/Board for making recruitment to 10 or more vacancies
in any level of posts/services. DoPT has also directed to ensure that where the number of vacancies
against which selection is to be made is less than 10, no effort should be spared in finding an OBC
officer amongst others for inclusion in such Committees/Boards and sought to know if the DoPT
instructions were being followed scrupulously in the Organization while making recruitment to various
posts/services. Replying to the above query, the NFL informed the Committee that -

"The DOPT instructions to include one member belonging to OBC in the Selection Committee
in case of recruitment is followed in the Company for recruitment of Group A level post.

However, since there is no direct recruitment is made in group B posts in the Company and
selection of candidates in group C&D Posts is purely on the basis of merit of written
examination, no selection committee is formed for these levels of recruitment in the Company.*

3.20 As regards, the number of Selection Committees/Boards constituted in the Organization
and the number of OBC members in these Committees/Boards, the NFL stated as under;

“It is endeavour of the Company to include OBC member in selection committee for making
recruitment to 10 or more vacancies in any level of posts/ services. It is further ensured that
where the number of vacancies against which selection is to be made is less than 10, no effort
are being spared in finding an OBC officer amongst others for inclusion in such Committees/
Boards."

The details of last 10 selection committees and the particulars of OBC members are
placed at Annexure-X

Separate interview of OBC Candidates by the Selection Committee

3.21  On being asked whether the Other Backward Caste candidates are interviewed on separate
dates/time i.e. other than the days on which the general candidates are interviewed for various posts

,NFL replied as under:

“Yes, the OBC candidates have been given separate time slot/date to appear before

selection Committees.”

12



3.22  Taking strong exception to this practice, the Committe asked NFL if it was not a violation of
various judgements and also of Supreme Court's decision dated 17.09.2019. To this NFL in a written

reply submitted as under:

“The decision of the Hon'ble Supreme Court dated 17.09.2019 in this regard has
been noted for compliance in all upcoming recruitment processes. Presently, it is
being followed by the Company. However, it is also pertinent to mention here that no

guidelines in this regard have been yet received from the Government of India.”

Pre-recruitment and pre-promotion training

3.23 On being asked whether pre-recruitment and pre-promotion training is given to OBCs
candidates, NFL replied as under:

“No pre-recruitment training has been given to OBC candidates. As regards pre-promotion
training, OBC employees are nominated to attend internal as well as external training
programs conducted by HRD Department from time to time in which they are updated with
various activities/technologies in the Plant and other aspects related to their disciplines to
enable them to prepare themselves to take higher responsibilities.”

3.24  When the Committee inquired whether any Training Institute / Technical Schools are run by
NFL, the reply furnished by the organisation was in negative.

13



CHAPTER-IV
GRIEVANCE REDRESSAL MECHANISM

41  On being asked about the machinery for redressal of grievances of OBC employees in NFL,

NFL replied as under:

‘Employees belonging to OBC category can seek redressal of their grievances either
personally or through the Liaison Officers, which exist in all Units. There is Cell and Liaison
Officer functioning at each Unit/Office of the Company to deal with the grievances of
SC/ST/OBC employees and to oversee the implementation of Presidential Directives.
Company also has a grievance redressal procedure applicable to all employees. In case the
employee is not satisfied with the redressal, he or she may approach higher authorities /
senior management through proper channel.”

4.2 NFL further informed that no complaint has been received from OBC employees during the
last two years.

43  In response to a query as to whether the management holds periodic meetings with OBC
Employees' Welfare Associations/ Unions to sort out their problems/grievances, NFL furnished the
following details:

“Problems/ grievances of Other Backward Classes can be represented by concerned
individuals directly through HoD or through various forums like Trade Union or Federation of
Officers Associations. Meetings with Union and Association are scheduled on half yearly basis
and the grievances, if any received during these meetings are sorted out in a time bound
manner. As on date, no OBC related grievance is pending. Further, necessary instruction
encouraging formation of OBC Employees' Welfare Associations has been issued by the
Management. (Copy enclosed as Annexure XI).*

Liaison Officer for OBCs

4.4  On being asked whether the Liaison Officers for OBCs have been appointed separately
to ensure due compliance by the appointing authorities of the various orders and instructions
pertaining to reservation of vacancies in favour of OBCs and other concessions admissible to them,
NFL in furnished the following information:

“Yes, separate Liaison Officers (belonging to OBC category) for OBCs have been appointed
at various Unit/ Offices of the Company to ensure due compliance by the appointing
authorities to the various orders and instructions pertaining to reservation of vacancies in
favour of OBCs and other concessions admissible to them. The details of separate Liaison
officers are as under:

1. Shri Dileep Kumar, Manager (Mtls), CO/CMO

2 Shri Sanjay Yadav, Manager (Inst), Nangal Unit

3. Shri J.K. Mandal, SM (Prod), Panipat Unit

4 Ms. Ritika Soni, Dy. Manager (HR), Vijaipur Unit
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5. Shri Ayodhyo Mahto, SM (Prod), Bathinda Unit

Details of appointment of Liaison Officers for OBCs during the last five years is enclosed as
Annexure XII.

OBC Employees’ Association

45  The Committee were initially informed that there was no Employees' Welfare Association in
NFL. However, subsequently NFL informed that necessary instruction relating to encouraging
formaton of OBC  Employees' Welfare  Associations has been issued by
Management. In case of formation of OBC employees welfare association they will be extended the
facility of Office space, reimbursement of Telephone call charges, convening internal meetings /

meeting with Management at par with SC/ST employees welfare association of the Company.
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CHAPTER-V
OUTSOURCING AND CONTRACTUAL APPOINTMENT

5.1 On being asked about outsourcing of certain non-core functions by the organisation, NFL
submitted as under:

“Yes, job contracts are being lined up for carrying out non-core activities. The unit wise details
of nature of Job being carried out through job contract are as placed at Annexure -XII1.*

The unit wise details of nature of Job being carried out through job contract are as placed at
Annexure XIII.

5.2 When asked about the steps taken to secure the interest of OBCs in outsourced jobs, NFL
informed as under:

‘NFL is not engaging contract labours Job contracts are being lined up for carrying out non-
core activities. For managing such contracts, contractors engage its employees for
performance of contractual obligation. NFL is not maintaining records of such employees
engaged by contractors.

The contractors are not maintaining details of category of contract labour engaged by them as
there is no provision for maintaining such records."

5.3  The Committee have been informed that NFL is not engaging contract labour. Job contracts
are being lined up for carrying out non-core activities. For managing such contracts, contractors
engage its employees for performance of contractual obligation. NFL is not maintaining records of
such employees engaged by contractors The unit-wise nature of contracts, details of contractors,
number of contract labour engaged as provided by the contractor are attached as Annexure XIII.

5.4  The Committee have been further informed that while dealing with job outsourced through
contractor Company has well defined procedure for ensuring compliance under various labour laws.
As per terms and condition of the work order it is mandatory for all contractors to comply with the
provisions of applicable labour laws. Whenever there is a failure on part of any contractor, NFL being
the principal employer ensure compliance of following labour laws before issuing Certificate of
Compliance (CoC) on monthly basis:

e Contract Labour (Regulation & Abolition Act 1970) & Ease of
Compliance to maintain Registers under various Labour Laws Rules
2017

® Minimum Wages Act, 1948
e Payment of Wages Act-1936
® Factories Act, 1948

o Employees State Insurance Act-1948 / Employees Compensation Act,
1923

® Payment of Bonus Act'1965
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e Employee’s Provident Fund & Misc. Provision Act, 1952
etc.

5.5  Asregards the mechanism existing in the NFL to ensure payment of minimum wages to such
employees as per the Minimum Wages Act. and adherence to other social security benefits, the
Committee have been informed as under:

“‘Representative of concerned executing Deptt of concerned Units/ Office is certifying the

payment of wage in the Wage sheet (Form-B) of respective Contract to ensure payment of
minimum wages to such employees as per the Minimum Wages Act.
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Part-l

Recommendations/ Observations

The Committee note that National Fertilizers Limited (NFL), a Schedule 'A'& a Mini
Ratna (Category-l) Company, was incorporated on 23rd August 1974. The company has
five gas based Ammonia-Urea platns viz. Nangal & Bathinda in Punjab, Panipat in
Haryana and Vijaipur & Guna in Madhya Pradesh. NFL is the second largest producer of
Urea in the country with a share of about 16% of total Urea production in the country.
NFL is engaged in manufacturing and marketing of Neem Coated Urea, three strains of
Bio-Fertilisers (solid and liquid) and other allied Industrial products like Ammonia, Nitric
Acid, Ammonium Ntirate, Sodium Nitrite and Sodium Nitrate. The brand name of the

company is popularly known in the market as 'KISAN' and 'Kisan Beej'.

Representation of OBCs in top management

2 The Committee observe that as per the present composition of its management
body, there are three whole-time functional Directors besides the CMD, two Government
Nominee Directors and one non-official independent Director. However, the Committee
have been informed that as on date none of the officials in the Management Board
belong to the OBC category. Thus, there is no representation of OBCs in the top
management of the company. The Committee understand that the appointments in the
Board of Directors are being made directly by the Government. However, they would
like to impress upon the administrative Ministry, i.e. the Ministry of Chemicals and
Fertilizers to adhere to the DPE OM No. 2(15)/2011-GM dated 18 April, 2011
communicating the concern expressed by the Parliamentary Standing Committee on
Industry that if persons from the Categories of SC, ST and OBC and Women category
come forward with the criteria laid down for the appointment of non-official Directors on

the Board of CPSEs, they should be given preference.
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Representation of OBCs

3. The Committee note that as on 08 September, 1993 i.e. the date of
implementation of reservation for OBCs in civil posts and Services under the
Government of India, out of total strength of 6870 employees, there was nil
representation of OBC in NFL. However since, the reservation for OBCs in the company
was implemented on 27.07.1995, based on the declaration of category status of
employees of the Company, as on 31.12.1995, out of total strength of 6826, there were
278 OBC employees in NFL. The Committee therefore observe that till 31.12.1995, not a
single candidate belonging to OBC category was appointed in NFL by virtue of
Reservation policy thereby denying benefit of reservation to OBCs for two years The
Committee further observe that as on 31.12.2019, the total strength of employees in
NFL was 3343 out of which only 443 employees belong to OBC category. Thus, the
representation of OBCs in NFL is only 13.25%. This is less than half of 27% quota meant
for OBCs as per Reservation Policy, which is in vogue for the last 25 years The
Committee are of considered view that NFL needs to undertake a comprehensive review
and reflect whether the organisation has succeeded in safeguarding the constitutional
guarantees being extended to the people belonging to the Other Backward Classes.
Further, the Committee notice a disturbing trend in the varied representation of OBCs
across the hierarchy of posts/ levels in NFL. The representation of OBCs is only 12.16%
in Group A while it is only 8.52% in Group B. The low representation of OBCs in Group
B is particularly worrisome because these posts are generally filled through internal
promotions. The Committee would like to express their anguish at the implied denial of
promotions to OBC employees in Group ‘B’ Posts. It is only in Group C where OBCs
manage to get 28.15% which is a little over the mandated 27%. The Committee therefore,
desire that NFL should analyse the reasons for not ensuring the mandatory
representation of OBCs, particularly in Group B. They strongly recommend that the
issue of low representation of OBC employees be addressed immediately and steps
should be taken to ensure that no prejudice is caused to the interest and representation
of OBCs in NFL in the long term.
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Backlog and shortfall vacancies

4, The Committee note that in the year 2018 there were 08 vacancies in Group-A out
of which 03 vacancies were filled up in 2019. However, 05 vacancies remain unfilled for
which NFL will take action for recruitment in recruitment year 2020. The Committee are
not convinced with the argument put forward by NFL that backlog vacancies could not
be filled up due to non-availability of candidates meeting the recruitment specification
and candidates were not found suitable. The Committee feel that special recruitment
drive should have been given wide publicity and relaxation & concession available to
OBC candidates should have been prominently highlighted in the advertisement so as
to elicit encouraging response from the OBC candidates. The Committee are further
worried to note the variance in numbers between the backlog vacancies and overall
representation of OBCs in the organization. This is evident from the fact that as on
31.12.2019, the total strength of employees in NFL was 3343 out of which only
443(13.25%) were OBCs. Whereas as per the 27% quota meant for OBCs, total number
of OBC personnel should have been 902. Thus, the Committee observe that there is a
short-fall of 459 posts across the ranks whereas only 10 backlog vacancies in Group A
are shown to exist in NFL. The Committee would like to conclude that shortfall and
backlog vacancies in NFL are not being calculated on a realistic basis and thus leading
to inadequate representation of OBCs in various Technical & Non-Technical posts in
NFL. The Committee are of a considered view that this gap in representation of OBCs
needs to be bridged immediately by recruiting more OBCs in each recruitment cycle.
They, therefore, strongly recommend that NFL should take stock of inadequate
representation of OBC in the organisation and apprise the Committee about the
shortfall/backlog vacancies as well as about the recruitment undertaken in the present

year at action taken stage.
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Reservation Roster

5. The Committee note that NFL is maintaing reservation rosters both for direct
recruitment and promotion for all posts. They also understand that there is no reservation for
Other Backward Classes in promotion. However, the Committee would like to emphasise that
while implementing the judgement of Constitution Bench of the Supreme Court, in the case of
R.K. Sabharwal Vs. State of Punjab as well as J.C. Mallick Vs. Ministry of Railways, DOPT vide
Office Memorandum No. 36012/96-Estt. (Res.) dated 2 July, 1997 decided that existing 200-
point, 40-point and 120-point vacancy based rosters shall be replaced by post-pased rosters
and asked the Ministries/Departments and concerned authorities to prepare the respective
rosters based on the principles elaborated in the Explanatory Notes given in Annexure-l to
aforesaid Office Memorandum. The Committee therefore strongly recommend that para 5 of
the said Explanatory Notes which stipulates that, "while cadre is generally to be construed as
the number of posts in a particular grade, for the purpose of preparation of roster, it shall
comprise posts required to be filled by a particular mode of recruitment in terms of the

applicable recruitment rules.."

Consideration of OBC candidate selected on own merit as general candidate

6. The Committee would like to draw attention of NFL to DOPT OM No. 36012/2/96-
Estt.(Res.) dated 2 July, 1997 which stipulates that in direct recruitment to Central
Government jobs and services, the reserve category candidates who are selected on
the same standard as applied to general candidates will not be adjusted against
reserved vacancies. Further, as per DOPT OM No. 36011/1/98-Estt (Res.) dated 1 July,
1998 only when a relaxed standard is applied in selecting a reserved candidate e.g. in
the age limit, experience and qualifications etc., such candidate will be counted against
reserved vacancies. Subsequently, DOPT vide OM No. 43011/4/2018-Estt.(Res.) dated 4
April, 2018 conveyed to all the Ministries/Departments that it has been brought to their
notice by Parliamentary Committee on Welfare of OBCs that the above instructions are
not being followed in some case in direct recruitment and reiterated that while making
Direct Recruitments, guidelines contained in aforesaid OMs may be kept in view by all

concerned.
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Selection Board

7. The Committee note that as per DoPT OM No. 42011/2/2014-Estt. (Res) dated 13
February, 2014 it is mandatory to include one (1) member belonging to OBC category in
the Selection Committee/Board for making recruitment to 10 or more vacancies of any
posts/services. The OM further stipulates that where the number of vacancies against
which selection is to be made is less than 10, no effort should be spared in finding an
OBC officer amongst others for inclusion in such Committees/Boards. In this regard,
the Committee are pleased to note that NFL is adhering to the above mentioned
guidelines and including one member belonging to OBC in the Selection Committee in
case of recruitment of Group A level post. They further note that since no direct
recruitment is made in group B posts in the Company and selection of candidates in
group C&D Posts is purely on the basis of merit of written examination, no selection

committee is formed for these levels of recruitment in the Company.

The Committee, however, find that out of the 10 selection committees one
particular OBC officer has been nominated in 6 selection committees, one officer has
been nominated in 3 selection committees and one officer in one selection committee.
The Committee feel that in order to ensure full independence and impartiality, it is
imperative that only one particular officer does not become a permanent fixture in all
such Selection Committees. The Committee, therefore, recommend that a panel of OBC
officers should be drawn and they should be represented in these Selection

Committees on rotation basis.

Separate interview of OBC candidates

8. The Committee note that NFL has been giving separate time slot/date to OBC
candidates for appearing before the selection committee. During the course of
examination of the subject, the Committee strongly flagged the issue of holding
separate interview of OBC candidates which has been declared illegal by Hon'ble
Supreme Court's decision dated 17.09.2019. Subsequently, during the study visit of the

Committee, NFL apprised the Committee that the decision of the Hon'ble Supreme Court
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dated 17.09.2019 has been noted for compliance in all upcoming recruitment process
and it is being followed by the Company. Since, NFL has already stopped the practice of
holding separate interview for OBC candidates, the Committee would not like to pursue
it further. However, they recommend that while preparing merit list for interviews, it
should be ensured that all candidates (whether SC/ST or OBC) securing marks at par or
more than that of the last cut-off unreserved category candidate should also be called

for interview.

Training facilities for OBCs.

9. The Committee are disappointed to note that NFL, a mini ratna PSU has not been
running any Training Institute/Technical Schools for upgrading the skills of its
employees. In other words, the employees are being deprived to acquaint themselves
with technological innovation. The Committee further observe that NFL has not been
imparting pre-recruitment training to OBC candidates, though employees of the
company including OBC employees are being nominated to attend internal as well as
external training programs. The Committee feel that imparting training to employees
help them to acquire new skills, sharpen existing ones, perform better and increase
productivity. They therefore recommend that NFL should explore the possibility of
establishing its own dedicated Training Institutes for equipping the employees with

technical upgradation to enable them to perform at their peak.

Grievance Redressal Mechanism

10. The Committee are concerned to note that NFL has not put in place a dedicated
Grievance Redressal Mechanism. However, an employee belonging to OBC category
can seek redressal of their grievances either personally or through the Liaison Officers
functioning at each Unit/Office of the Company. The Committee feel that Liaison Officer
acts as bridge between the employee and the organisation. Hence, he can only forward
the grievance of the employee to the organisation and may not necessarily play a
crucial role in redressal of grievances of OBC employees. The Committee do not agree
with the claim of NFL that no OBC related grievance is pending which can be attributed

to absence of institutional Grievance Redressal Mechanism and non-existence of OBC
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Employees Association. The Committee therefore strongly desire that NFL should put
in place a dedicate Grievance Redressal Mechanism for redressal of grievance of OBC

employees in an equitable and impartial manner.

OBC Employees’ Association

11. During the course of examination of the subject, the Committee expressed their
unhappiness that there was no OBC Employees’ Association in NFL. However, during
the study visit in January, 2020, NFL informed the Committee that necessary
instructions encouraging formation of OBC Employees' Welfare Associations has been
issued by Management. In this connection, the Committee desire that NFL may
expedite the process of formation of OBC Employees Welfare Association and
necessary logistical facilities such as Office space, Telephone etc. should be extended

to the Association.

Outsourcing/Engaqging Contractual Employees

12. The Committee note that NFL is outsourcing some of its non-core activities like
township security, painting of plant structure, civil maintenance etc. However, the
company could not reassure the Committee about the due representation of OBCs
among contractual staff as it merely submitted that NFL is not engaging contract labour
and job contracts are being lined up for carrying out non-core activities. The Committee
feel that NFL can not be absolved of its responsibility on the ground that contractors
engage its employees for performance of contractual obligation and NFL is not
maintaining records of such employees engaged by contractors While the Committee
understand that NFL can not hold outsourcing companies accountable on these
matters, it doesn’t stop it from constructively engaging with them on the imperative of
enlarging OBC representation. Moreover, payment of minimum wages as per the
Minimum Wages Act and benefits of other social security schemes relating to health,
education, insurance, provident fund facility, etc. should also be ensured to such

employees engaged on outsourcing basis in NFL.
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The Committee would also urge NFL to ensure strict compliance to Office
Memorandum dated May 15, 2018 of the Department of Personnel and Training
Government of India, regarding provision of reservation for Scheduled Castes /
Scheduled Tribes/OBCs in temporary appointments for duration exceeding 45 days in
respect of all the contractual appointments in the organization. In this respect the
Committee also recommend that there should be a separate Roster for temporary

appointments for more than 45 days.

13. In this regard, the Committee would like to remind NFL that DoPT has been issuing
various instructions/guidelines regarding reservations for SC, ST and OBCs in
temporary appointments. The Committee would like to enumerate the following
instructions/guidelines of DoPT which are made applicable to Central Public Sector
Enterprises through Department of Public Enterprises, and expect that the same are

strictly adhered to:

Reservation in Posts of Industrial Workers

The industrial establishments of the Government of India and the posts and
grades in such establishments, whether these have been classified as Group A, B, C
and D or not, are covered by the scheme of reservation for Scheduled Castes,
Scheduled Tribes and Other Backward Classes. [0.M.No.8/7/1974-Estt.(SCT) dated
22/08/1975]

Reservation in Temporary Appointment

There shall be reservation for SC/ST/IOBC class candidates in all temporary
appointments, which are to last for 45 days or more. [0.M. No0.36036/3/2018 - ESTT.
(Res.) dated 15.05.2018]

Reservation in Work-Charged Posts

The principle of reservation for Scheduled Castes, Scheduled Tribes and
Other Backward Classes should generally be suitably applied to the extent
possible, to work-charged posts also except those required for emergencies like flood
relief work, accident restoration and relief etc. The percentages of reservation in such
appointments may correspond to what is applicable to Group C and Group D posts.

[0.M.No.36021/9/1976-Estt.(SCT) dated 10/02/1977]
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Reservation in Voluntary Agencies

The Ministries/Departments should insist as a pre-condition to the sanction of
grants-in-aid from Central Government to a non-Government organizations/ voluntary
agency etc. that it shall provide reservation to the extent of 15% to SCs, 7.5% to STs and
27% to OBCs in case of direct recruitment on all India basis in case of direct recruitment
to posts normally attracting candidates from a locality or region where:

(a) The recipient body employs more than 20 persons on a regular basis and at
least 50 percent of its recurring expenditure is met from grants-in-aid from the
Central Government; and

(b) The body is a registered society or a cooperative institution and is in receipt of
a general purpose annual grants-in-aid of ¥ 2 lakh and above from the
Consolidated Fund of India.

A clause providing for reservations in the services under the voluntary agencies
should be included in the terms and conditions under which such voluntary
agencies /organizations etc. are given grants-in-aid by Government, somewhat on the
following lines:  “........... (Name of Organization/ Agency etc.) agrees to make
reservations for Scheduled Castes, Scheduled Tribes and Other Backward Classes in
the posts/services under its control on the lines indicated by the Government of India.

While sanctioning grants-in-aid to various voluntary agencies the progress made
by such agencies in employing Scheduled Caste, Scheduled Tribe and Other Backward
Class candidates in their services should be kept in view by the administrative
Ministries/Departments. The voluntary agencies etc. should be informed that the
progress in respect to the employment by them of Scheduled Castes, Scheduled Tribes
and OBCs in the services under them would be taken into account by Government while
sanctioning future grants-in-aid to them.[0.M.No0.27/12/73-Estt.SCT) dated 7/10/1974.

NEW DELHI; GANESH SINGH,
14" July, 2020 Chairperson,
23 Ashadha, 1942 (Saka) Committee on Welfare of OBCs
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Annexure-1

Vide No. 1.6
ORGANIZATIONAL STRUCTURE OF NFL PR

National Fertilizers Limited

(A Government of India Undertaking)

Shri V' N Datt
Chairman & Managing Director

Shri¥ P Bhola Sh. Lalit M Pandey
Shri Nirlep Singh Director [Finance) oo
Director (Technical} l
Ccentral b sh R K Gogia
Marketing Office 0 (0 LA 0
Sh ) P Sachdeva « ShSohan Lal Sh N 5Verma
ED (Mtls) ED (Mktg) REFRA SEA W
« 5h Ashutosh Arora sh Dinesh Sood
Sh S K Shukla CGM (F&A) CGM (HR)
CGM [DG-ICFFTR) « Sh Anil Motsara Sh A K Agarwal
Sh K K Goel G M [Miag) G M (MS)
CGM {Tech) » 5h S C Upadhyay Ms Jaya Dixit
GM [HR) Sh ] Ramesh GM (HR)
G M (F&A)
| Zonal Offices
Bathinda Chandigarh
Sh A K Jain = Sh Dhir Singh
cGM Zonal Manager
« ShHRGupta Lucknow
DGM (Maint) ‘e ShCRLakhe sh Sanjay Dwivedy sh Ashok Jha
Zonal Manager D G M [Vigilance) cM(c) l
Vijalpur Bhopal
Sh S Singh « Sh Dilbagh Singh
GM (ife) Zonal Manager
 ShB Gakher Hysirabad
G M [0&M) « ShVS Chaurasia
Gt 2onal Manager
5h Rakesh Kumar Markan
GMI/e
» 5hS K Srivastava
GM (O&M)
Papipat
Sh Ratnakar Mishra
GM {Ife}

« Sh Vijay Kant Goyal
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Annexure-I1

Vide para No. 1.6

YEAR-WISE DETAILS OF THE APPOINTMENTS MADE BY NFL UNDER VARIOUS
CATEGORIES OF POSTS SINCE 1993

ANNEXORE-VII

-8

# The Shortfall coloum (9) has been calculated by subtracting total OBC vacancies Coloum (7} from total OBC vacancies actually filled Coloum (811
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Annexure-I11
Vide para No. 2.5

NFL HAS FURNISHED THE DETAILS OF OBC EMPLOYEES WHO HAVING JOINED
SERVICE AT VARIOUS LEVELS / CLASSES / SCALES IN THE ORGANISATION AND

PROMOTED TO SUBSEQUENT PROMOTION POST
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Annexure-IV
Vide para No. 3.2

DETAILS OF DEPARTMENTAL PROMOTION COMMITTEE (DPC) HELD IN THE
MONTH OF JULY 2019 FOR EXECUTIVES AND DEC-2019 FOR NON EXECUTIVES

Details of DPC 2019

Annexure 1A
Exocutive DPC-2019
Total Post available for Promaotion 435
Flglhlnzﬂiq" Promotion
Executives other than OBC 1025
OBC Executives 102
Total Executives 1127
Executives Promoted
Executives other than OBC | 338
OBC Executives 1 56
Total Executives 395/
. -
Not promoted due to following Reasons
(i) Did not turm up for interview
(i) Mot meating suitability criteria
(i} Mot falling within the numbar of vacancies
Executives other than OBC 686
OBC Execulives 46
Total Executives 732
Non Executive DPC-2019
Total Post available for Promation 302
[Eligible for Promotion
Mon Executives other than OBC 2449
QBC Mon Executives 53
Total Mon | 2 302
Non Promoted :
Non Executives other than OBC 243
OBC Mon Execulives 53
Total Non Execulives 206
Non Executives not promotad due to following Reasons
(i} Did not tum up for interview
Non Executives other than OBC ]
OBC Non Execulives 0
Tolal Non Execulives 6
Total DPC-2019 z
Taotal Post available for Promotion 737
r than
155)
(1) Did not turn up lor interview
(i} Mot meeting suitability criteria
(i) Mot falling within the number of vacancies
Employees other than OBC 6592
OBC Employees 46
Tatal Employees 738

56



Annexure V
Vide para no.3.8

THE DETAILS OF BACKLOG VACANCIES
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Annexure VI
Vide para no.3.9

SPECIAL RECRUITMENT DRIVE FOR FILLING UP THE 8 BACKLOG VACANCIES IN
OBC CATEGORY WAS INITIATED IN MAY 2019 COPY OF THE ADVERTISEMENT
DATED 31.05.2019

P ringee L

i NATIONAL FERTILIZERS LIMITED
: (A Government of India Undertaking)
A-11, Sector-24, Noida,
District Gautam Biidh Magar, Uttar Pradesh - 201301,
Phone Nos.: 0120-2412294, 2412445 Fax 0120-2412397

Advertisement No.: 05/2019

SPECIAL RECRUITMENT DRIVE TO FiLL UP BACKLOG VACANCIES RESERVED FOR PwBD AND
SCIST/IOBC CATEGORIES IN NFL

Dated: 31.05.2019

|
|
i National Fertilizers Limited (MFL) is a Mini-Ratna, premier profitmaking Central Public Sector Undertaking
{ engaged in manufacturing and marketing of fertilizers and other agricultural inpuls with a vision of being a
i leading Indian company in fertilizers and beyond, with commitment to all stakeholders. NFL is locking for
i i qualified, dynamic and result oriented experienced professionals with initiative for manning the following
| pasitions on ragular basis for its various Offices-/ Units / Joint Ventures:

|

|

1

POST RESERVED FOR PwBD CANDIDATES IN NFL{Second Attempt)*™*

Table -1
VACANCIES POSTS IDENTIFIED FOR PwBD CATEGORIES
: POST 5
1 1 z 3
: ] OH:OL,BL,OA
i Asst. Manager (Marketing) (E-2) 03{PwBD) [02-HH & 01-VH) HH,
. VYH—B, LV
! Engineer (Civill (E-1) | o1 Pwab (UR) o1 -1y | THFOA O ‘
1
: Engineer (Instrumentation) (E-1) 01 (PwBD) (01 —HH) ﬁ: oL, *
i : OH: O
E Engineer (Mechanical) (E-1) 01 (PwBD) {01 —OH) HH L
i Officer [C5) (E-1) 01 {PwBD) (01-DH] OH: OA,DLBL
1
1 <
i POSTS RESERVED FOR SC/ST/OBC CANDIDATES IN NFL
! Table - 11
: VACANGIES POSTS IDENTIFIED FOR
| POST E PwBD CATEGORIES
i 5 5
1 2 3
Engineer (Chemical) (E-1) o4 (OBC) OH: DA, OL
Engineer (Electrical) (E-1) 02 (sc) g:-' oL, o
Engineer (Mechanical) (E<1) 01 (5T) - E:: oL, Jr
Manager (Electrical) (E-1) 02 (oBC) OH: oL, j
HH
Medical Officer (E-1) 01 {OBC) OH: 0A,0OL [l
OH: O, BL, OAL
Sr. Manager (HR) (E-5) 01 (OBC) - . WH: E,.TVQL b f
HH !
Sr. Manager (F&A) 01 (sC) gﬁ: OA. OLBLOALBLOA i
Page 1 of 12 i
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"= Scheduled Tribe; "OBG
Disabilities; 'OH' - Orthopedica,

One Am & Leg affected; ‘BLOA' - Bolh

Blind; "LV" - Low Vision,

$The PwBD calegories identii
Persons with Disabilitie
with  Disabilities, Min
http:Aiwww.cedisabilitie

** These backlog posts shall be filed up oul
mentioned in column No.02 of table-I. In ca

it may be filled by interchang

mentioned in column No.03 of the Table — |.
Berichmark Disability then the posts shall b fi

Disability.
Accordingly,

ompany Secretary; 'HR- Human Ri

esource; FRA’ -

€93 and one amm affected: "HH"

candidates belonging PwBD category.

and Empawerment,
adverlisement. Please refer to Clause No. D.6 - D.7 of this

Finance & Accounts; ‘UR" - U ; ‘SC*
NCLY z A nreserved; 'SC' - Schedul -
I,Ey %;J; ahﬁ_hfgf_fcgwafﬂ Classes {Non-Creamy Layer); ‘PwBD" - Persons w:'ﬁ‘r Lé::cgri::saif;c
X ne Arm affected; 'OL' - One Leg affeclted; 'BL" Both Legs affecled: 'OAL’ -
- Hearng Impaired: v’ ~Visually Impaired; 'B' -

ﬁe'fz‘ for above posts are as per the lalest list of "Group A - Posts identified for
s (New)" available on the website of Office of The
Jsgr]( of Social Justice
8.nic.in as on the d.
advertisement in this regard also. o

Chief Commissioner for Persons
Government of India at

of the candidates with the Persons with Benchmark Disabilily as
. se suitable persons with that Benchmark Disabifity are not available,
e among the other categories of Benchmark Disabilities identified for reservation as
In tase of non-availability of suitable persons with any of the
led up by the persons other than the persons with Benchmark

candidates othdr -th;n PwBD category may also apply against the vacancies reserved for
PwBD. However, thelr candidature will be considered in the

event of nmon-availability of suitable

EXPERIENCE ELIGI BILT:I'Y CRITERIA

A. AGE QUALIFICATION AND INLINE EXECUTIVE WORK-|

Post Pazo;;?;a ; ig a Minimum Educational Minimum Essential Executive Post
Code “Limit Qualification*** Qualification ir_lITn'e Experience
N il (i) {iv) |
1 Asst. Manager | Minimum 55% marks in two years’ | Minimum 2 (Two) years’ post qualification
(Marketing) full time MBA or PGDBEM course | in line marketing experience in the next
Grade: E 2 recognized as equivalent to MBA by | below pay‘scale or equivalent pay scale in
Pay Scale: Rs.50,000 | UGC/AICTE with specfalization in | PSU/Gavt. Organization/ Private Company
= ) Marketing/ Agri Business Marketing/ | in  Fertilizers/Agri Business {including
1!§_Q,'DDDJ- International Marketing/Rural | Seed/Agro Chemicals/Bio-Fertilizers
o Management or Minimum 55% | Marketing). PSU or Govt. employees
Upper Age Limif: rmarks in two years' full time M.Sc. | presently working in the same/ equivalent
PwBD: 50 years {Agriculture) with. specialization In | pay scale (IDA) with two years' in line
{relaxation for | any discipline or Minimum 55% | executive experience may also apply.
SCISTIOBC _as _per | marks in two years' full time M.5c. | Candidates from private sector should
govt. guidelines) with specialization in any discipline | have Minimum 2 (Two) years' post
of Agriculture qualification in line marketing experience
WITH in FertilizersfAgri Business f(including
Full time regular degree of B.Sc. | Seed/Agro Chemicals/Bio-Fertilizers
{Agriculture) with minimum 55% | Marketing) at a CTC of minimum Rs.
marks.” Note: Graduation should be | 7.70 lakhs as on 30.04.2019.
in B.Sc. (Agriculture) only '
2 Engineer(Chemical) | Minimum 60% marks in Engineering | FOR DEGREE HOLDERS
Grade: E1 Degree (B.Tech./B.E/B.Sc.Engg) In | Minimum 01 year post qualification
Pay Scale: Rs.40,000 - Chemical Engineering f Chemical | experience as on 30.04,2019 in cperation
1,40,000/- Technology  from  recognized | of DCS based Fertllizer / Continuous
Institute process chemical / Petro-Chemical Plant.
Upper Age Limit: OR FOR DIPLOMA HOLDERS
OBC: 33 years AMIE in Chemical Engineering. Minimum 11 vyears experience In
' OR operation of Heawy Chemical andfor
Minimum 60% marks in full ime / | Fertilizers Plants.
régular Diploma in  Chemical E
Engineering . For Govt./CPSE/SPSE candidates, at least
L 01 (One) year of post qualification in line

Page2 of 12

experience In. the next below scale.
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PSU or Govt. Candidates presently working
in the same or equivalent pay scale / post
may also apply.
Candldates working in Private sector
should have minimum one year post
qualification  inline experience at @
minimum CTC of Rs. 5.77 lakh p.a. as on
20.04.2019.

%]

Engineer{Civil
Grade: E1

1,40,000/-

Upper Age Limit:
PwED: 40 years

Minimum GO0% marks in Degree (B.
Tech./ B.E./B.5c. {Civil) Engg. ) in Civil

Pay Scale: Rs.40,000 - Engineering  from  recognized

Institute
OR
AMIE in Civil Engineéring

Minimum 01 year post qualification inline

regular or direct contra ctual experience in

psuU/. Gowvt. Organization/ Large Private

Company {preferably in fertilizers or

petrachemical sector). For

Govt./CPSE/SPSE candidates, at least 01

{One) year of regular or direct contractual

post qualification inline experience in the

next below scale. PSU or Govt. Candidates

presently working in the same or
equivalent pay scale with one year past
gualification inline experience may also
apply. Candidates warking in - Private
sector should have minimum one year
inline experience at a minimum CTC of Rs.
5.77 lakh p.a as on 30.04.2019. Candidates
should be well versed with cost estimation
& budgeting, preparation of professional
engineering drawings & specifications far
various assignments & projects by
reviewing data & performing SUrVeys,
Construction & maintenance experience
of Plant, large office & residential
complex, material procurement &
planning, Contracts preparation & bid
evaluations.  Good Knowledge  of
preventive maintenance procedures, cost
reduction techniques, budget
Management & Industry best practices.
Further, computers literate candidates
with working knowledge of Auto CAD will
be preferreéd.

=

Minimum 60% marks in Engineering
Degree (B.Téch./B.E.fB.5cC. Engg.)/ In

Pay Scale: Rs.40,000 + Electrical Engineering from

recognized Institute
OR
AMIE in Electrical Engineering.

Minimum 01 year post qualification inline
experience 35 ©On 30.04,2019 in
construction/maintenance of HT & LT
power  distribution  system, HT
synchronous and Induction motors, large
transformers, protection systems etc. in
Fertilizer / Large Chemical | Petro-
Chemical Industry.

For Gowt./CPSE/SPSE candidates, at least
01 (One) year of post qualification inline
| experlence In the next below pay scale.
PsL) or Govt. employees presently working
in the same or equivalent pay scale with
one year post qualification in line
experience may also apply. Candidates
working in Private sector should have
minimum one year post qgualification
infine experience at a minimum CTC of Rs.
5.77 lakh p.a. as on 30.04.2019.

Engineer(instt.)

Minimum 60% marks in Engineering

Minimum 01 year post walification in fine

Page 3 of 12
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G a . " g
Eree [ e l||r B ;" C I [
I de E 1 Degr B.Tech. E.fB.5¢C. Engg.
EB.] in KPETIENCE as or 30.04.2019 in process

1,40,000/- & Control or I control instrumentation in

S ectronics & | Fertilizer/Continuous process

Upper Age Limit: Instrum nta fon  or  Electronics | Chemical/Petro  Chemical  Industries.
entation & Control or | Candidates should be canversant with

‘PwBD: 40 years
rwbBLl. 4U years Industrial  Instrumentation  or | Maintenance/troubleshe oting of DCS/ESD

::':cl‘-ter:,s“ iE;:-n;‘rolﬂlnS»t_rumentall':m_n:-r systems, programming & calibration of
) ectrical ar Applied | SMART field instruments, Bas

Efectmn:cs & Instrumentation or | chromatographs, analyzers, electromic

Electronics & Communication or | governors, anti-surge controllers etc.

Electronics & Control For Govt/CPSE/SPSE candidates, at least
OR 01 {one) year post qualification

AMIE in Electronics & | In line experience in the next below pay
Communication Engineering scale. PSU or Govt. candidates presently

working in the same or equivalent pay
scale with one year post qualification in
line experience may also apply.

Candidates working in Private Sector
chould have minimum one year post
qualification inline experience at a3
minimum CTC of Rs. 5.77 lakh p.a. as on

- , 30.04.2018. |

™ [ Engineer(Mech.) Minimum 60% marks In Engineering | Minimum 01 year post qualification inline
, | Grade:E1 . Degree (B.Tech./B.E./B.5¢. Engg.) in | experience as on 30.04.2013 in erection /

Pay Scale: Rs.40,000 4 Mechanical ~ Englneering  from | maintenance of Fertilizer / Continuous

1,40,000/- recognized Institute process  chemical [/ Petro-Chemical

OR Industry. Candidate must be conversant

Upper Age Limit: AMIE in Mechanical Engineering. with latest maintenance practices, lining

PwBD: 40 years up of maintenance contracts, spares
‘ST: 35 years Procurement, budgeting etc. and must be

computer literate. For Govt./CPSE/SPSE
candidates, at least 01 (One} year of post
gualification inline experience in the next
below scale. PSU or Govt. Candidates
presently working in the ‘same or
equivalent pay scale with one year post
qualification inline experience may also
apply. .

Candidates working in Private sector
should have minimum one year post
qualification inline experience at a

2 ) : minimum CTC of Rs. 5.77 lakh p.a. as on
30.04.2019.

7 ir{CS Should have passed ~the final | Minimum 01 year post qualification

tGrade: E1 - examination of the Institute of the | professional experience 30.04.2019 in a

Pay Scale: Rs.40,000 - Company Secreta ries of India [ICSI) | Secretariat Department of a Central/State

1,40,000/- and member of 1CS1. Preference will Govt./CPSE/SPSE/Public Limited Company.

be given to candidates having | For Govt./CPSE/SPSE candidates, at least

Upper Age Limit; graduate degree in Law 01 (One) year of experience in the next

PwBD: 40 yea below scale. PSU or Govt. Candidates
- presently working in the same oOF

equivalent pay scale with one year
experience may also apply.

Candidates working in Private sector
should have minimum oONE year
experience at 3 minimum CTC of Rs. 5.77
lakh p.a. Preference would be given to
candidates having experience In Listed

L. et e ot s e
: anager (Elect. Minimum 60% marks in Engineering Minimum 09 years post qualification Inline

Page 4 of 12
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[ Grade: E 4

e =

Pay Scale: Rs.70,000 -
2,0 0,000/

Upper Age Limit:
OBC: 48 yeal

Degree (B.Tech./0.E./B.5¢c. Engg.)/ in

Electrical Engineering from
recognized Institute
OR

AMIE in Electrical Engineering.

experionce a3 on 30.04.2019 in
construction/maintenance of HT & LT
power distribution system, HT
synchronous and induction mators, large
transformers, protection systems elc in
Fertilizer / Continuous process chemical /
potro-Chemical  Industry.  Candidate
should be conversant with testing of
motors [ transformers [ relays, computer,
spares pracurement, budpgeting, latest
malntenance practices etc and must be
computer literate.

For Govt./CPSE/SPSE candidates, at least
02 (Two) years of posl-quarlﬂ:atlnn inline
experience in the next below scale. PSU or
Govt. Candldates presently working In the
same or equivalent pay scale with nine
years' post qualification inline experience
may also apply.
candidates working In private sector
should have minimum 09 years’
experience  with minimum CTC  of
Rs. 11.55 lakh p.a. as on 30.04.2019.

Medical Officer
Grade:E1

Pay Scale: Rs.40,000 -
1,40,000/-

Upper Aqge Limit:
QBC: 33 years

Minimum 01 year professional experience
(after internship) as on 30.04,2019 in
Medicine In 3 reputed Hospital/Medical
College/ Hospital in large industrial
complex on permanent or temporary
basis.

For Govt./CPSE/SPSE candidates, at least
01 (one) year of experience in the next
below scale. PSU or Gowt. Candidates
presently working in the same o
equivalent pay scale with one year
experience may also apply.

candidates working in Private sector
should have minimum CTC of Rs. 5.77 lakh

p.a. as on 30.04.2019.

Sr. Manager (HR)

Grade: E§
Pay Scale: Rs.80,000 -
2,20,000/-

Upper Age Limit:
OBC: 50 years

{relaxation in 3 years

MEBS degree with 60% marks.
[ESSENTIAL
mBa/  Integrated mBA/  Post

Graduate Degree or Diploma of
‘minimum 02 years duration In
HRM/Personnel Management &

Industrial  Refations  from @
recognized University / Institute.
DESIRABLE :
Degree in Law (LLB)

Minlmum 11 years post qualification inline
experlence as on 30,04.2019 in any
Government/ Public Sector/ Autonomous
Body/ MNC / Private Organization out of
which 02 years shall be in the next below
Pay Scale. PSU or Govt candidates
presently working in the same oOr
equivalent pay scale of with 11 years’ post
qualification executive experience may
also apply.

Candidates currently working In Private
Organizations should have total 11 years’
experience with CTC of minimum Rs.
13.48 lakh per annum as on 30.04.2019.

— 1

Sr. Manager (F&A)
Grade: ES

Pay Scale: Rs.80,000 -
2,20,000/-

Chartered Accountant from ICAl

or
Cost & Management Accountant

from ICAI

or
Two years full time / regular MBA

Minimum 13 years post qualification
experlence as on 20.04.2019 out of which
02 years’ should be in the next below Pay
scale. PSU or Govt. candidates presently
working In the same pay scale or
equivalent  with 13 years'  post

71

Upper Age Limlt:
SC: 50 years with major specialization in Finance / qualification executive experience may
Financial Management with | also apply.
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LEVEL
FOR
WHICH

minimum 60% marks. Candidates currently working in Private
Organizations  should have CTC af
minimum Rs. 13.48 lakh per annum as on
30.04.2015.

pecifications of minimum educational qualification & post qualification inline work - expurféms be read with

Clauso Nos. H.4 - H.7 and H.8 - H.10, respectively, as mentioned in this advertisement. .

1. AGE LIMIT (Column i} .
= Indicated maximum age limit is as mentioned in column no. (iiy of table of Clause Mo A
adverlisement.

of this

2. PAY SCALES [ EQUIVALENT CTC ;
In addition fo possessing minimum numbers of years of post-qualification in-fine executive work

experience as on cut-off date of reckoning eligibility criteria, candidates should also satisfy the
following condition:

3. FOR CANDIDATES WORKING IN GOVERNMENT (CENTRAL/STATE), PUBLIC SECTOR
UNDERTAKINGS (CENTRAL/STATE), AUTONOMOUS OR STATUTORY BODIES

a) For ready reference, see the below-mentioned table:
NEXT BELOW PAY SCALE IN WHICH POST-QUALIFICATION INLINE WORK-EXPERIENCE 15
REQUIRED AS ON CUT-OFF DATE OF RECKONING ELIGIBILITY

'CANDIDA

TE 1S
APPLYIN

G

PAY SCALES IDA PATTERN EQUIVALENT CDA PATTERN

1997 BASED | 2007 BASED 2017 SCALE WITH GRADE PAY SCALE AFTER
' BASED 01.01.2016

E-1

6550-200-11350 | 12600 - 32500 30000-120000 '9300 - 34800 4200 35400-112400

B600250-14600 | 16400 -40500 |40000-140000|  *9300 - 34800 4600 A44900-142400

TO750-300-16760 | 20600 - 46500 |50000-160000( °g300-34800 | 4800 47600151100

E-2
E-3
E-4

13000-350-18250 | 24900 - 50500 |60000-1 80000| g300 - 34800 / - 53100-167800/56100-
) *15600 - 39100 177500

E-5

T4500-350-18700 | 28100- 54500 |70000-200000|  *15600 - 39100 ‘6800 67700-208700

b)

It should be noted that candidates working in GOVERNMENT (CENTRALI/STATE), PUBLIC SECTOR
UNDERTAKINGS (CENTRALISTATE), AUTONOMOUS OR STATUTORY BODIES and their pay
scale do not match the given scales should provide a clear CTC proof as mentioned in Table in clause

A against each respective vacancy.

OF RECKONING ELIGIBIL CR
The cut-off date for determining eligibility criteria in respect of age, minimum educational qualification,
post-qualification inline executive work experience in the relevant pay scale/CTC shall be 30.04.2018
and will remain unchanged inespective of any reason whatsoever.

. APPLICATION FEES.

The UR/OBC/EWS category candidates applying against the reserved vacancies for PwBD are
required to send Demand Draft towards non - refundable application fes of Rs.1000/- for the posts
at E-5 level and Rs.700/- for posts at the level of E-1 to E-4. The application fee is not applicable
for SC/ST/ExSM/PwBD/Departmental candidates.

RESE ICONCESSION ONS.

1. For claiming relaxation, the reserved category candidates should submit copy of Caste Certificate,
in the Proforma prescribed by Gowt. of India, issued by the Competent Authority, alongwith Online
Application Form. If the certificate has been issued in a language other than English/Rajbhasha
{Hindi), the candidates should submit a self- cerified translated copy of the same either in English
or Rajbhasha (Hindi).

Page 6of 12
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2. Candidates belonging to OBC category but [alling in cream: i
rarsewatrznnlizngﬂm. NFL being ? Central Public Segwr Undedgki:lgac:na‘ethgsoé g::f:gnii?eﬁﬁgt
fr; tr::gsoOBC“? u:ﬁ common list of CBC (central list) notified by Gevernment of India shall be
fist b 1 ur tne- purposa of reservalion for employment under Central Govemmment, Relevant
ist can be viewed at htIpJwa._ncbc.mc.in. Accordingly, for claiming the benefit of OBC (NCL)
cat?gcw, candidate should submit & shall subsequently produee his latest caste cerificate in the
prqtsrmadprescnbed by G:nvern ment of India, applicable for purpose of reservation in appointment to
qus ulr\]i eg Gout. of India/Central Government /Public Sector Undertaking, as contained in DOPT

emo . 10 6036/2/2013-Eslt/(Res.) dated 30.05.2014 from a Competent Authority issued in the
year 2019. Such certificate should specifically state the candidate does not belong to the
personsisections (creamy layer) as mentioned in column 3 of the schedule o the Department of
Personnel & Training, Govemment of India OM No. 38012122/93-Esft.(SCT) dated 08.09.1993 and
modifications issued vide OM No. 36033/1/2013-Estt.(Res.) dated 13.09.2017. Further the OBC
(NCL) candidates will have to give a self-declaration, at the time of documents verification indicating
that they belonig to OBC (NCL).

3. Prescribgd resmalipns for PwBD and/or ExSMiDependent of those killed or disabled in action will
be applied on horizontal inter-locking reservalion system basis as per Gavemment of India
guLdlglmes. Candidates belonging to PWBD categary shall be considered only against the identified
positions. ;

4. U_nder section 34 of “The Rights of Persons with Disabilities Act, 2016, persons with benchmark
disabilities are eligible for reservation. The reserved categories of disabilifies mentioned under this
Act are namely (a) Blindness and low vision; (b) deaf and hard of hearing; (c) locomator disability
including cerebral palsy. leprosy cured, dwarfism, acid attack victims and muscular dystrophy; (d)
autism, intellectual disability, specific learning disability and mental iliness; {g) multiple disabilities
from amongst persoris ufider clauses (a) to (d) including deaf-blindness in the posts identified for
each disabilities. It may be noted that definition of the above specified disabilities will be as per
“THE RIGHTS OF PERSONS WITH DISABILITIES ACT, 2016".

5. Section 2{r) of The Rights of Persons with Disabilities Act 2016, defines “person with benchmark
disability" as a person duly certified by the cerfifying authority with:
a. not less than 40% of & specified disability where specified disability has not been defined in
measurable terms and; :
b. disability where specified disability has been defined in measurable terms.
Accordingly, a person with a specified disability listed in the schedule but not cavered under Section 34(1),
if certified by a certifying officer as a person with disability of 40% or abave, in terms of provisions 7 of the
Rights of Persons with Disabilities Act, 2016 shall be allowed concessionsirelaxations available to PwBDs
as mentioned in this advertisement and will be considered against unreserved vacancies. Further, those
candidates, who want to avail of benefit of reservation, are required to submit a Disability Certificate issued
by Competent Authority as per the Rights of Persons with Disabilities Rules, 2017, failing which their
candidature as PWED candidates will not be considered. If the certificate has been issued in a language
other than English/Rajbhasha {Hindi), the candidates should submit a self- certified translated copy of the

same either in English or Rajbhasha (Hindi). :

6. SC/ST /PwBD/ExSM/Departmental candidates are exempted from payment of application fee.

ate numbers of SC/ST/PWBD candidates who satisfy the minimum standard are not

reserved vacancies, then SC/ST/PwBD candidates may be shortlisted to the
extent of shortfall in vacancies by relaxing the minimurn standard of securing 60% marks to 55% marks
in educational qualification criterion, provided that they are 'not considered unfit to hold the post and
satisfy all the other ellgibility criteria. Accordingly, SC/ST/PwBD category candidates are encouraged
to apply.

8. Relaxation to ExXSM/Dependent of those killed or disa
of India guidelines. '

9. *Gereral” PwBD candidates are allowed age-relaxation upto 10 years and the same is mentioned
against them, upto 15 years for “SC/ST PwBD and upto 13 years for "OBC (NCL)" PwBD candidates,
i considered against reserved positions.

7. In case adequ
available to fill up the

bled in action will be allowed as per Govemment

Page Tof12

73




0. Upper age limit is relaxed by 05 (five)
/ years for the candidales wi i ile
AN 15’ lhe state of Jammu & Kashmir from 01.01.1980 to 31_12.1955'9.9 T RN Rt oo

Nl For Departmental candidates applyi
) pplying for lhe Post OF ENGINEER imit will be
'General’, 45 years for "SC/ST" and 43 years for "OBC” candidates N IO e SRRy

12, The maximum age of the applicant ivi i
um , after giving relaxations under Clause No. D.9 to D.11 {standk
- or in combination thereaf), should not exceed 56 years on 30.04,2019. . Nl

> 13. Eaes?irg::nt:.l candidates with minimum one year post-qualification inline experience (irespective of
covidas !gl an apply for the post of Engineer (Chemical/Mechanical/Eleclrical/lnstrumentation/Civil)
P ey meet other advertised specifications for the post being applied for.

L
E. PAY & PERKS
v — SB""TE"-TBC' candidates will be placed at the minimum Basic Pay of Pay Scale indicated for each post.
" asic Pay, candidates will also be paid Industrial Deamnass Allowarice, House Rent Allowance /
o Company Accommodation and will also be entitled for other perquisites & allowances / benefils such as
Leave Encashment, Medical Faciliies, Performance Related Pay, Contributory Provident Fund, Gratuily,
™ Contributory Superannuation Benefit Fund Scheme, Group Personal Accident Insurance ete. as per
| Company rules in force from lime to time.
i) F. HOW TO APPLY
- 1. Before applying, candidates are advised lo peruse the advertisement carefully and should ensure
e that they fulfill all the eligibility criteria.
2 i 2. Candidates should apply Onling through NFL website www.nalionalfertilizers.com. No other means/

[ mode of applicalion shall be accepled. The relevant link for submission of Online application will be
- ! available from 1000 hours (10:00 AM) on 31.05.2019 under the head *Careers > Recruitment in |
= NFL = Recruitment for Backlog Vacancies - 2019 = Apply Online” and submission of application

i will be allowed on the websile upto 1730 hours (5:30 PM) on 30.06.2019 unless changed as per the
decision of NFL.

i

| R
A ! 3. Candidalure of a registered candidate is liable lo be rejected at any stage of recruitment process or
T even after joining, if any information provided by the candidate is found fo be false or not in
| conformity with the eligibility criteria at any stage.

4. Candidates are required to provide their details in Onfine Application Form regarding age, date of
birth, qualification, division and percentage of marks obtained, year of passing and respective
School/College/University, work experience including positions held, name of employers with

4

= address, nature of duties, period of service, scale of pay, salary/CTC (Cost to Company)/ salary
drawn, Demand Draft for Application Fee (if applicable) and ather requisite information/declaration
i T 1 v
w | 5. The candidates should ensure that the detalls entered in Online application are correct. On
- Lo submiesiori of duly filled-in application Online, candidate is required to download the Application
- Form generated by the system with Unique Registration Number and send print out of the same,
. duly signed, alongwith self-attested photocopies of the dacuments / certificales, as detailed at Sl.
= ] No. F.6 below so as to reach NFL by 07/07/2018 or 14/07/2019 (Refer. Clause F.7 below) failing
B i : which their candidature will not be considered and no gueries shall be entertained in this regard.
T 6. Self-attested photocopy of following documents is required to be enclosed alongwith hard copy of
a | the Online Application Form: : ' :
R 1, | For Date of Bih 107 Malriculation Certificate : _
o 2. For Educational Qualification All Marksheets and Certificates. In addition, for MBA qualified
= ' candidates, specialization cerfificate and CGPA conversion formula
. if bie).
B~ T 3. | For Pay Scale (for PSU/Gavl) or Employers Certificale ot Appointment letter alongwith all
cTCc™ (for Private | prometionfincrement Jetters indicaling CTC for requisite period.
{:3 Seclor/GovL/PSUs/where Pay Scales : :
are different)
3. | Expenence Certiicate with date of Coriiicale fssued by Employer(s), ff any, for past of prasent
2 Jolning and relieving. | employment ___
5. | Membership Cerfificate [ For CA/CMA qualified candidates e, |
e 8. | Presenl Employment Proaf Offer of ppoliniment pay slips of April - May, 2018 ____———
7. | For Caste Cerlificate Caste Cerliicale In the prescribed format
o [ For Differently abled/PwBD m_wm_w
page 8 of 12
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No . Objection Ccrtiﬁca!le NOC
tApplication through proper cr{wnnell ;
10. | Application fee

11 | Wentity Proof

From present em

loyer i T
S iy ployer in case of candidales working In

P SUiAutotiomous/Statutory Body
Demand Draft of RS.700 f Rs. 1000, if applicable

AADHAARIPANIPassportElection Photo Identity Card/ I|dentity

Card issued by Govl/PSU/Passbook of any Nali i
certiied photograph y Malionalized Bank with

The l::Upy of On ne sub itted AppE ca ¥ i 1
k tion Form dul Slgr‘led Etﬂligwll 1 self-attested co) of the
H - " pPIES
dﬂcuments 'l' ceﬂllicalas, as mer t]()[led at SI. N_[J.F.ﬁ abOUE, Sliﬂufd each in a sealed er ‘-’Eiop‘e

cover super-scribed with “APPLICAT 5
the following address: SRR RReR A (FOST NANE) -2on" =

A1t 'GEREE:;II' Manager (HR), National Fertilizers Limited,
-11, Sector-24, Naida, District Gautam Budh Magar, Uttar Pradesh - 201301

8. L‘R}“t date of receipt of complete applicalions is 07/07/2018, unless extended and notified on
s website. However, closing date for receipt of applications of candidates presently residing in
fa_r-t[ung area i.e. Assam, Meghalaya, Arunachal Pradesh, Mizoram, Manipur, Nagaland, Tripura,
Sikkim, Ladakh Division of J&K State, Lahaul & Spiti' District & Pangi Sub-Division of Chamba
District of Himachal Pradesh, Unlen Territory of Andaman & Nicobar Islands & Lakshadweep is
14.07.2019. Candidates applying from far-flung area should superscribe on envelope "FAR-FLUNG
AREA". In case of false declaration of 'Far-Flung Area' on envelope vis-a-vis correspandence
ag:jress'd’mmﬁuned in Online Application Form enclosed fherein, the same shall be summarily
‘Rejected’.

9. Hard copy of Online Application Form which would be incomplete OR not in prescribed proforma
OR not supported by self-attested copies of relevant documents OR net fulfilling the eligibility
criteria OR received at any other address of NFL other than that as mentioned in the foregoing
Clause No, F.7 OR received after due date shall be ‘Rejected’.

10. It may be noted that those Online Applications shall be summarily rejected whose hardeopy
alongwith self-attested copies of relevant documents in support of their claims made in Online
Application fs not received by the due date i.e. 07.07.2019 (or 14.07.2019 if applicable) and no
quieries shall be entertained in this regard

11. Candidates should note that serutiny and shortlisting of applications would be done on the basis of
documents enclosed with the prescribed Application Form. The list of required documents at Clause
No. F.6 is indicative and not exhaustive. No interim correspondence by the eandidates regarding
avallability/non - availability of documents would be entertained. Accordingly, candidates are
advised to enclose & send self-attested copies of all the relevant documents alongwith the duly
signed print-out of Online Application Form in support of their candidature. )

G. SHORTLISTING & SELECTION PROCESS

1. Based on the information in Online Application and documents submitted by the candidates’
alongwith duly signed print out of theit Online Application Form, scrutiny of Applications would be
done and candidates meeting the eligibility criteria will be provisionally shortlisted and called for
Personal Interview. NFL's decision regarding eligibility & shartiisting of applications shall be final &
binding and no queries or correspondence shall be entertained in this regard.

2. However, In case of receipt of large number of applications, NFL reserves a right to conduct an
Online test in Delhi - NCR region and/or any other city(ies) of India for the purpose of short listing
candidates for interview. Neither TA will be paid nor Boarding & Lodging facilities would be
amanged/reimbursed for appearing in the Online Test. ;

3. Modalities of Online Test - Iri the event it is decided to conduct the Online Test, shall be placed on
website www.nationalfertilizers.com > Careers - Recruitment in NFL - Recruitment for Backlog
Vacancies - 2019, at an appropriate time.

4. Candidates are required to qualify In the Personal Interview separately with minimum average of
50% marks in Interview. ¥

5. In case, total marks (upto two decimals) of two or more candidates after Personal Interview are
same, percentage of marks in the qualifying examination would be considered for drawing up merit
list. In case percentage of marks (uplo two decimals) are also equal In the qualifying examination,
the date of birth of the candidates will be considered for preparing merit list .. the candidate bom
earlier will be considered as senior in the merit list.

Page 9 of 12
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b 6. It may be noted i i i isi
B e S
| T N 1 :  SU ted pplication Form and their candidature will be
T E:uns;?ered vis-a-vis _ellgmﬂﬁy Icr]u_elrra for the post applied for as mentioned in the advertisement.
f:ln dates not meeting the eligibility criteria or not in possession of complete requisite documents
will not be allowed to attend the Personal Interview and no TA will be paid to them. Further, no

queries shall be entertained in this regard.

7. The candidates called for Personal Interview for the posts at E-5 level would be reimbursed single
return air fare (economy class)/ 1* class AC rail fare/ road mileage at prescribed rates for the
journey by road/ by one’s own conveyance. The candidates called for Personal Interview for the
posts at the level of E-1 to E-4 will be reimbursed fo and fro single 2™ AC Class Rall fare
(MailiExpress trains, excluding Rajdhani/Duronto/Shatabdi)/ Bus fare from the nearest rallway
slation of tt_le correspondence address indicated by the candidates in their Online application to the
place of interview by the shortest route on production of necessary receipts. The TA
;iﬁ:::jfﬁf:mem. however, is subject to candidate meeling the advertised specifications for the post

r.

8. The selected candidates before joining will be required to get Medical Finess Cerlificate from Civil
Surgeon/NFL's HospitaUNFL’s common panel of hospitals and their appointment will also be
subject 1o verification of Character & Antecedents and Caste certificate from the concerned District

Authorities.
9. Selected candidates can be posted in any of the Units/OfficesiJoint Ventures of the NFL at the

discretion of Management.

, H. GENERAL INSTRUCTIONS: ;

i

! 1. Candidates are advised to go through the advertisement carefully and ascertain their eligibility

i before submitting their applications. :

| 2. While applying the candidates should mention their full name 33 it appears on the Matriculation

i . School Cerfificate. Certificate issued by a Board of Secondary Education for passing Matriculation

i * shall be the only acceptable document in support of proof of age.

The prescribed minimum educational qualification should be from The Institute of Chartered

Accountants of India (for CA) or The Institute of Cost Accountants of India (for CMA) or Institute of

Company Secretary (for CS) or University/institute recognized by UGGIAICTE (for MBA and aother

technical / Engineering Degree/Diploma). .

4. No claim of possession of a qualification equivalent to a prescribed qualification would be
entertained and decision of NFL Management in this regard would be final and binding.

t . The date of declaration of resultissuance of final marks-sheet or passing Certificate, whichever is
! earier, shall be deemed to be the date of acquiring minimum educational qualification and there
1 shall be no relaxation on this account.

! 3 6. Minimum percentage of marks in the: minimum educational qualification, as indicated in Clause A of
! this advertisement, shall be aggregate of all semesterslyears to be calculated taking average of all
! semesterslyears. Weightage given to any particular semester/year by the Institute/University shall
! not be considered.

7. Wherever CGPAJOGPA/DGPA or letter grade in a degree is awarded; equivalent percentage of
b marks should be indicated in the Application Form as per norms adopted by the University/Institute.
; Conversion formula Is required to be sent mandatorily alongwith other documents. Where na norms
! have been specified, the CGPAIOGPA will be presumed to have been provided ona 10 point scale.

8. Candidate's post qualification work experience as Management Trainee would be counted only in
case hefshe is regularized in the same Company.

: 9. Candidates employed in Central/State Government/Quasi-Government/Central or State Public
; Sector Undertaking/Autonomous Body/Statutory Body, either in permanent or contractual or ad-hoc
; or temporary or in any manner, shall either forward their application through Proper Channel or
shall produce No Obijection Certificate (NOC) from their present employer the time of interview
failing which they will not be allowed to appear in the interview and no TA would be paid to them.

W f"'ﬁ' """q :‘-—a"-\‘lq;gaw ‘..-,u._ z
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a 10, The torm departmental candadates means those candidates who are currently working with NFL aa
pormanent & reguias employoes and not wards of KFL employeed

fiEgtt The minimum educatonal quaiicabon and inlne expenence are the minimum eritena and mera
possession of the same by the candbdate does not entitle hinvher for participating in the solection
process. NFL's dacision regarding ehgibity & shortlisting of applications shall be final & binding and
na queties or cormespondence shall be entertained in this rogard

12, The candidatute of all appiicants would be provisional and subject {o subsequont venfication of
cartificalestostimonials elc.

13. Candidates in their Onine Appécation Form have lo necessarily declate and provide detaila In case
hessha has been arrested, prosecuted, kept under detention of fined, FIR filed in any Pohca Station,
comvictod by the Court of Law for any offence debarred 1 disqualificd by any Public Senvico
Commissien from appeaitng in its examination of if proceedings are pending against him in any
Court of Lirw.

14. Mern admission 1o the seloction process does nol imply that Company (NFL) ia satisfied about
candidate's ebghisity, The canddalos should ensuid ihal tho details mentioned 0 Ihe Application
Form are comrect and are in conformity with hg eligibiity enteria for the post applied lar, 03
mentioned in the advertisement. In casa il is dolected that o candidata does not fullill any of the
advertised olighity critoria of has given false declaration of suppressed any matednal fact of
information having any bearing on his candidatura, he/she shall render himselfmersell inaligible for
consideration at any stage of selection and for tormination at any lime during employment, if
recruited.

18, Further, NFL rosenves the right io cancelfrestricUentargeimodity the recruitmen
advertised posts without asy further notice of nssigning any reasons whalsoeve

16. Any cnnlgmdwadﬁard.m’m in respect of this advertisement shall be displayed only on
NFL's website www naticnalierslizers com under ihe head “Careers’. No further press
advertiserment will ba issued. Henco appliconts are advised lo regularly visit NFL
websile for latest updates with regard o this advertisement.

17. Only shortlisted candidales who are found eligible based on the application submitted will be called
for participating in the Selection Process. In case tha applicant does not receive any communication
wilhin 90 days from the dals of publication of this advertisement, it may be presumed that hefshe
has not been short fisted for the Selection Process. Accordingly, candidates are advised to regularly
visit *Careers™ head on our websila - www.nationalfertilizers.com for updated information on the
selection process. Only shortisted candidates will be inimated through post or e-mail for the
proposed written or Onfine tesUgroup discussion/Personal Interview. However, NFL will not be
responsible for any delay or non-delivery of intimation sent through post or e-mail, as the case may

be.

18. Candidales should possess a valid email ID as the same |s mandatorily required for mentioning in
£ Onlina Application Form. Candidates are also advised to keep the E-mail ID as well as Mobile
Number, as filled-in in their Application Form, active for at least one & a half year from cut-off dale.
No change in the E-mail 1D will be allowed once submitted. All future information/communication
regarding participating in the selection process shall be provided through e-mail/SMS to the
candidates, found prima-facie eligible, based on the information submitted by them in their
Application Form. Respansibility of receiving and downloading of information/communications, efc.
will be of the candidate. NFL will not be responsible for any delay in communicationfinacliveness of
the E-mail 1D, loss of email sent due to invalidiwrong E-mail ID submitied by the candidate in Online
Application Form and no correspondence in this regard shall be entertained.

19. Details once submitted in the Application Form will be final and any request for any change
including change in comespondence address/email address/mobile numbericategory shall not be
entertained. Candidates are, therefore, advised to carefully fill up their Application Form.

20. Court of jurisdiction for any dispute pertaining to any issue arising out of this recruitment process
will be at Delhi only to the exclusion of all ather Courts.

21. Canvassing in any form at any stage (including before or after selection / joining) shall be
considered a disqualification for employment in the Company.

Uselection procass of

r, if need so arises,
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Annexure VII
Vide para no.3.10

SPECIAL RECRUITMENT DRIVE FOR FILLING UP THE 8 BACKLOG VACANCIES IN
OBC CATEGORY HAS ALREADY BEEN INITIATED IN MAY 2019 COPY OF THE
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ADVERTISEMENT DATED 31.05.2019

Annawe. |11
153

No. 6/45/94-DPE (SC/ST Cell)
Government of India
Ministry of Industry
Department of Public Enterprises

Block No. 14, CGO Complex,
Lodi Road, New Delhi-110003
Dated the 27th July, 1995,

OFFICE MEMORANDUM

Sub: Reservation for OBCs in appointments in Public Enterprises Is-
sue of Presidential Directive.

The undersigned is directed to state this Depariment has been
extending instructions issued by the Depariment of Personnel & Training
and Ministry of Welfare in respect of reservation in favour of Other
Backward Classes (OBCs) to the Publlc Sector Undertaking & through
their Administrative Ministrative Ministries/Departments for compliance
from time to fime. It has been found necessary that a consolidated Directive
should be issued incorporating all instructions issued on the subject so
far. Accordingly, a comprehensive draft.Presidential Directive has been
drawn up and enclosed. : .

2. ltis reiterated that the responsibility for implementing the Directive
lies on the Head of the Department in a formal manner, both in the
Administrative Ministries and Public Enterprises. In order to give effect to
these requirements, the Administrative Ministries/Deparments are
requested to institute a system under which the Joint Secretary in the
Ministry/Department is ' made responsible to keep a watch over the
implementation of the decisions regarding OBCs in public enterprises
under the control of that Ministry/Department and also to kee p the
Secretary informed of the progress of implementation. Simila dy, that
Chief Personnel Officer of Public Enterprises, whether at the Board Jevel
or betow the Board level (if there is no full-time functional Director in the
Board) should be made responsible for ensuring the implementation of

the decisions and keeping the Chief Executive informed of the progress. .

In multi-unit enterprises, the Chief Personnel Officer of each unit should -

315'; beugi\;en this responsibility in regard to implementation of the decisions
in the Unit.
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3. All Administrative Ministries/Departments may kindly ensure to
have the Presidential Directive issued 10 all Public enterprises under
their administrative control under the relevant Article of the Articles-of
Association/Section of the relevant Act. A copy of the letter forwarding
the Presidential Directive to the Enterprises may be endorsed to this
Department for record.

End: As above

. Sd/-
(C.C. Unikrishnan)

Under Secretary to the Govt. of India
e Tel.: 4360624

To
All Admiinistrative Ministries/Departments concerned with PSUs.

A S A e R

Copy for information to:

1.  Department of Personnel & Training (Sh. M. VVenkataraman, Under
Secretary) with reference to their O.M. No. 36033/22/94-Estt. (SCT)
dated 25th November, 1984 and U.O. No. 589/95-Estt. (SCT) Dated

23rd March, 1995.

2. Ministry of Welfare (Ms. Manjula Krishnan, Director) with reference
to their O.M. No.12011/98/94-BCC dated the 10th April. 1995.

S e e e e

e o8

i
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CTIVE ON RESERVATION FOR OTHER

THE PRESIDENTIAL DIRE
( BCs) IN APPOINTMENTS IN PUBLIC

BACKWARD CLASSES (O
ENTERPRISES

In terms of the Amc!eof the Articles

of Association ofISectmn
The President is pleased t0 dirCl ...oieiiimnereremmerir (Name of
. the PE) that the following measures should be taken with regard to the
reservation for OBCs in Direct Recruitment to the various posts in the

Company:

The Second Backward Classes Commission (Mandal Gom mission)
was appointed which submitted its Report on 31.12.1980. The
recommendations of the Commission were considered.and following the
Supreme Court Judgement inthe Indira Sawhney and Others Vs. Union
of India and Others Case (Writ Petition (Civil) N0.930 of 1990) the
Gowemmentof India appointed an Expert Committee to recommend the
criteria for exclusion of the socially advanced persons/sections from the

-

benefits of reservations for Other Backward Classes. -

1. Consequent to the consideration of the Expert committee’s
recommendations, it has been decided that.

)} Percentage of Reservation: 27 per cent (twenty seven
percent) of the vacancies in Public Enterprises to be filled
through Direct Recruitment on All India basis through Open
Competition shall be reserved forthe Other Backward Classes.
For Direct Recruitment on All India basis other than through
Open Competition the entittement of OBCs is 25.84 per cent.
Forlocal recruitment, the entitlerent for OBCs vary from State
to State and UT to UT. :

iy ©OBCs coming on merit: Candidates belonging to OBCs
recruited on the basis of merit in an open competition on the
same standards prescribed for the general candidates shall
not be adjusted against their reservation quota.

iy Creamy Layer:
a) The aforesaid reservation shall not apply to persons/
section mentioned in Column 3 of the Schedule at
Annexure A

b)  Theruleof exclusion wilt not apply to persons working as
artisans orengaged in hereditary occupations, callings.
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Effective Date: The aforesaid
8.0.93. Howevel, this wi
recruitment process had al
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reservation shall take effect from
Il not apply to yacancies where the
ready been initiated prior to thatdate.

LISTS OF OBCs:

)

The OBCs for the purpose of the aforesaid reservation would
comprise, in the first phase, the castes and communities
which are common to both the listsinthe report of the Mandal
Commissionand the State Govemnment's Lists, which is called
the Central List or Comman List. - ' '

The aforesaid lists of OBCs in respect of 14 States namely

_Andhra Pradesh, Assam, Bihar, goa, Gujarat, Haryana,

Himachal Pradesh, Karnataka, Kerala, Madhya Pradesh,
maharashtra, Punjab, Tamil Nadu and Uttar Pradesh have
been published in the Gazette of India Extraordinary Part-l,
Section | No.186, New Delhi dated 13.8.93 vide Ministry of
Welfare Resolution No.12011—68/93 BCC(C) dated 10.8.93.

Further, 4 list.in respect of 4 States and 3 Union Territories viz
Orissa, Rajasthan, Tripura, West Bengal, Dadra & Nagar
Haveli, Daman & Diu and Pondicherry has been published in
the Gazette of India Extraordinary Part-l, Section-I No.163,
New Delhi dated 20th October, 1994 vide Ministry of Welfare
Resolution No.12011/9/34-BCC dated the 19th October, 1994.

Subsequently, a list.in respect of 4 states. viz Jammu &
Kashmir, Manipur, Sikkim and the National Capital Territory
of Delhi has been published in the Gazette of India
extraordinary Part-, Section- No.88 dated 25.5.95 vide
Ministry of Welfare Resolution No.12011/7/95-BCC dated
24.5.95.

Additions/inclusion/mod ifications inthe Central Listfor 9 States
i.e AP, Keraia, MP, Maharashtra, Orissa, Tamil Nadu, Tripura,
uUp, West Bengal were made vide Ministry of Welfare
‘Resolution No.1 2011/96/94-BCC dated 9.3.1996 published in
Gazette of India, Extraordinary, Part | dated 11.3.1996.

Again, vide Ministry of Welfare Resolution No. 12011/44/96-
BCC dated 6.1 2.1996, inclusions/amendments were made in
respectof 7 States.e. Bihar, Goa, Gujarat, Haaryana, Orissa,
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UP and west Bengal pubﬁ%ed in Gazette of India
extraordinary, Part-l, Section-| No.210 dated 11 .12.1996.
Subsequent Resolutions issued: '
Resoluion

No.12011/13/97-BCC  dated 03.12.1997
No.12011/99/34-BCC ~  dafed11.12.1997

' No.12011/68/98-BCC  dated27.10.1999 - -

No. 12011/88/98-BCC dated 06.12.1999

No. 12011/36/89-BCC dated 04.04.2000 -
. No. 12011/44/99-BCC dated 21.09.2000

No. 12015/8/00 -BCC dated 06,09.01

No. 12011/1701 -BCC .dated 19.06.03 ,

The candidates seeking reservation as OBC should belong to
one of the castes mentioned in the above Notifications and
should also be excluded from the ‘Creamy Layer’ as mentioned
in DOPT OM No.3601 2/22/93-Estt.(SCT) dated 8.9.93
(Annexure-A).

The cdmmqgéiist or central list of OBCs may be seen inthe
Gazette Notifications, mentioned above.

The National Commission for Backward Classes, set under
the provisions of the National Commission for Backward
Classes Act, 1993 in pursuance of the direction of the
Supreme Courtinthe aforesaid case, shall entertain, examine
and recornmend upon requests from inclusion and complaints, .
of over-inclusion and under-inclusion in the lists of Other
Backward Classes of Citizens. -

50 % RULE:

)

ROSTERS:

ateal),

A e n

The reservations contemplated in clause 4 of the Article 16
should not exceed 50 per cent. For the purpose of applying

the rule of 50 per cent, an year should be taken as the unit . -

and not the entire strength of the cadre service or the unit as
the case may be. The reservations provided to SC/ST/OBC
put together should not exceed 50 per cent of vacancies arising
in an year. :

In respect of direct Recruitment on All India

basis by open
" etition where there is a reserv or 15
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SG and 7-1/2 per cent for ST, the existing 40-point roster has
been revised into a 200-point roster asin the model indicated.
Vacangcies filled on or after 8.9.93 should be shown in the
new roster now prescribed. The old roster shall be deemed to
have been closed from this date. The resefvations, which had
10 be carried forward in the previous roster, shall now be carried
forward to the new roster. .

i)  Inrespect of Direct Recruitment on All-India basis, otherwise
than by open competition, where there is a reservation of 16-
2/3 per cent for SC and 7-1/2 per cent for ST, the existing 40
‘point roster has been revised into a 120 point roster as inthe
model format. In respect of Direct Recruitment to Group C
and D posts normally attracting candidates from a locality or
region, the existing 100 point rosters have also been revised

as in the model indicated.

Note: Model rosters mentioned at 4() and (ii) above were revised on
the introduction of post-based roster pursuant to Supreme court
decision vide DOPT’s OM dated 2.7.1997.

5. NORESERVATION.IN PROMOTION:

D) there is no change in the existing reservation rosterin so far
aspromotion in concemed, as there s no reservation for OBCs
in promotion

Note: Roster for promotion revised vide DOPTs OM dated 2.7.97.
6. RELAXEDSTANDARD:
) In respect of written examinations and interview in order to

fulfill the quota earmarked to OBCs, relaxation of standards
may be provided to OBC candidates asin the case of SC/ST

candidates.
ii) Age Limit

a) The upper age limit pr
jaxed by three years in respe
'éeackwam Classes.
7. CASTE CERTIFICATE:
. fication of the caste and communities, the

escribed for Direct recruitment shall be
ct of candidates belonging to Other

For the purpose of veri
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Govemnment of India has prescribe
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d a certificate from the following

authorities as in the case of SC/ST

i)

i)

Authorities for issuing Caste Certificatei
a)  District magistrate/Additional District Magistrate/
Collector/Deputy commissioner/Additional Deputy
- Commissioner/Deputy Collector/I* Class Stipendiary
Magistrate/Sub-Divisional Magistrate/Taluka magistrate/
Executive Magistrate/ExtraAssistant Commissioner (not
below the rank of 1st Class S'tipendiary-Magistrate)

'b)  Chief Presidency Magistrate/Additional Chief Presidency

Magistrate/Presidency Magistrate
c)  Chief Revenue Officer not below the rank ::_uf Tehsildar

d) Sub-Divisional Officer of the areawhere the candidate
‘and/or his family normaily resides.

In the light of the Supreme Court's Judgment in the Indira
Sawhney case, the persons/section (Creamy Layer) to whom
the beriefit of reservation shall not apply vide column 3 of the
Schedule at Annexure-A, the sanie authorities who are notified
as competent to certify OBC's status have also been
authorised to certify that a candidate does not belong to the
‘Creamy Layer”. Instructions have been issued to the District
authorities to verify and issue the necessary certificate to the
candidates regarding his OBC status as well as exclusion
from the ‘Creamy layer’. To enable District Authorities to
examine the claims of the candidates a model format has
been devised as in Annexure-B. the format of the certificate
that may be given by the concerned district authorities may

be as in Annexure-C.

Note: _ Validity period of OBC Certificate—please ses DOPT's OM dated
14.08.03

iii)

Migration: Persons belonging to OBCs who have migrated
from one State to another for the purpose of employment,
education, etc. experience great difficulty in obtaining caste
certificates from the State from which they have migrated. In
order-to remove this difficulty, it has been decided that the
rescribed—authorities of a State/UT Administration in terms

p
of para 7.1 may issue the OBC Certificate to a person who.
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has migrated from another State on the production of a genuine
certificate issued to his father by the prescribed authority of
the State of his father's origin except where the prescribed
authority feelsthat a detailed enquiry is necessary through

the State of origin before the issue of the certificate.

iv) The certificate will be issued irrespective of whetherthe OBC -

candidate in question is included in the list of OBC pertaining

o the State/UT to which the person has mmigrated. The facility
does not alter the OBC status of the person in relation to oné
or the other State/UT where his caste is not inthe OBC listis
entitled to the coficassions/benefits admissible to the OBCs
from the State of his origin and Union government but not
from the State where he has migrated.

NO DE-RESERVATION: _ g
)~ The vacancies reserved for other Backward Classes which
rernain unfilled should notbe de-reserved but should be carried
forward as such fora period of three recruitment years or till
the vacanci_es are filled by OBC candidates, whichever is earlier.

LIAISON OFFICER:. . .
There should be a separate liaison-officer for looking after matter
ion for Other Backward Classes. '

Under Secretary to the Govt. of India -

~ New Delhi :
: (Administrative Ministry/Department)

Dated:

GLOUOUCOLLLLOLULYL UL e éEé é

»
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APPENDIX TO ANNEXURE-

" HODEL ROSTER FOR PROMOTION FOR CADRE
STRENGTH UPTO 13 POSTS

REPLACEMENT NO.
f Cade Initial
' Stren- Recuit 15t 2nd 3rd 4t 5th 6th 7t 8th 9th 10th 11th 12th 13th
. gh  ment :

1 UR UR UR UR UR UR SC UR UR UR ' UR UR UR ST
2 UR UR UR UR UR SC UR UR UR UR UR UR ST
3 UR UR UR UR SC UR UR UR UR UR UR ST
4 UR UR UR SC UR UR UR UR UR UR ST
5 UR UR SC UR UR UR UR UR UR ST
6 UR SC UR UR UR UR UR UR ST
7. SC UR UR UR UR UR UR ST

- 8. UR UR UR UR UR UR ST
9 UR UR UR UR UR ST
10
11
12
i3

UR UR UR UR ST
UR UR UR ST

UR UR ST
UR ST

NOTE

1.  For cadres of 2 to 13 posts the roster, to be read from entry
1 under column cadre strength till the last post and then
borizontally till the-last entry in the horizontal row i.e. like “L”

W W w -

W

2. Ml the posts of a cadre are to be earmarked for the categories
shown under column initial appointment. While initial filling up will
ke by-the earmarked category, the replacement against any of the

: mst in the cadre shall be by rotation as shown horizontally against

K tie last post of the cadre.

. g Id be

3. The relevant rotation by the indicated reserved categ?;gnﬂ‘;t‘-;’m of
stipped over if it leads to more than 50 per cent repre

reserved category.

b veeww™
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Annexure VIII
Vide para no.3.10
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tobe issued separately by the Ministry of Welfare. The Ministry of Welfare have
Sinu?e notified the said list vide - their Resolution No. 12011/68/93-BCC(C) dated
19 _September. 1933 published in the Gazette of India Extraordinary Part |
Section | dated 13 September, 1993. For the purpose of verification of the

castes / communities the certificate from the following authorities only will be
accepted. :

(a) District Magistrate/Additional  District  Magistrate/Collector/Deputy
Commissioner/Additional Deputy Commissioner/Deputy  Collector/1™
Clgs_e. Stipendiary Magistrate/Sub-Divisional Magistrate/Taluka
Magistrate/Executive Magistrate/Extra Assistant Commissicner (not below
the rank of 1% Class Stipendiary Magistrate).

(b) Chief Presidency Magistrate/Additional  Chief  Presidency
Magistrate/Presidency Magistrate.
(¢) Revenue Officer fiot below the rank of Tehsildar; and

(d) Sub-Divisional Officer of the area where the candidate andior his family
normally resides.
{Sd.) (M. Vénkataraman)
Under Secretary to Government of India.
To

1. All Ministries / Departments of the Government of India. |

2. Department of Public Enterprises, New Dethi. _

3. Department of Economic Affairs (Banking Division0 New Delhi.

% Dopartment of Economic Affairs (Insurance Division), New Delhi.

{ftrue copyll
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Annexure [X
Vide para no.3.11
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l ® ANNEXURE%
| o g,
e FOR PROMOTION
w - _
= | OBJECTIVE: REPRESENTATION OF EACH OF THE RESERVED
< CATEGORY SHOULD AT NO POINT OF TIME EXCEED
I » THE RESERVATION PRESCRIBED FORIT.
I w Model roster of reservation with reference to posts
I » Sl. No. Share of Entitlement Category for which the
I ny) sC @ 15% ST@7.5% Post should be
earmarked
I w 1 2 3 4
l » 1. 0.15 0.075 UR
_ 2, 0.30 0.15 UR
1> 3. 10.45 0.226 UR.
" 4, 0.6 0.3 . UR
l 28, 0.75 0.375 AUR
I“-Q 6. 0.90 0.45 UR
it 7. 1.05° 0.525 sC-1
] a1 8. 1.2 06 UR
I-——-J | 9, 1.35 0.675 UR
= . | 10. 1.6 0.75 UR
| T 11, 165 0.825 UR
] = | 12. 1.8 0.9 UR
| 13. 1.95 - 0.975 UR -
| E 14, 2.1 105 ST-1
I--*'3 : 15, 2.25 1.125 SC-2 |
o i 16. 2.40 12 UR 7
U 17, 2.55 1275 UR
ol 18, 2.70 1.35 UR
I.._,;g | 18, 2.85 1.425 UR
V. 20. 3.0 1.5 sC-3
o 21. 3.15 1.575 UR
] ) 22. 3.30 1.65 HE'
i 23. 3,45 1.725 o
- 24, 3.60 1.8 e
I e | 25, 3.75 1.875 UR
I e 26. 3.90 1.95
I-. - / ___‘\_.‘———-"—/
- MmN
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B6
= s 2025 sC-4
/ ST-2
28, 4.20 =]
20, 4.35 2175 i
30. 4.50 228, o
a1, 465 2.325 UR
32, 4.80 24 UR
33. 4.95 24 UR ;
a4 5.10 255 UR
95 5.25 2.625 8C-5
36. 5.40 27 . UR
37 5.56 2775 UR
28, 5.70 2.86 UR
30 5.85 2.925 UR
40, 6.00. 3 ST-3
41 6.15 3.075 SC-6
42, 6.30 3.15 UR
43, 6.45 3.225 UR -
44, 6.60 3.3 UR
45, 6.75 3.375 UR
46 6.90 3.45 UR
47. 7.05 3.625 8C-7
48. 7.20 3.6
. 49, 7.35 3675
50. 7.50 3.75
51. 7.65 3.825
52. 7.80 3.9
53. 7.95 3.975
54. 8.10 4.05
55, 8.25 4125
56, '8.40 4.2
57. 8.55 4,275
58, 8.70. 4.35
59 8.85 4.425
0. 9.00 45
1. 9.15 4.675
®. 9.30 465
63, 9.45 4.726
64. 9.60 4.8
. 8.75 4.875
®. 9.90 4.96
67 10.05 5.025
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68. 10.20 5.1
60. 10.35 5175
70. 10.50 5.25
71 10.65 5.325
T72. 10.80 5.4
73. 10.95 5.475
74. 11.10 5.55
785. 11.25 5.625
76. 11.40 5.7
77. 11.55 5.775
78. 11.70 5.85
79, 11.85 5.825
80. 12.00 6
81. 12.16 B.075
82, 12.30 6.156
83. 12.45 6.225
84, 12.60 6.3
85. 12.75 6.375
B6. 12.80 6.45
87. 13.05 6.525
88. 13.20 6.6
B89. 13.35 6.675
90. 13.50 6.75
91. 19.85 6.825
a2. 13.80 6.9
93. 13.95 6.675
04, 14.10 7.05
g5, 14.25 7.126
g6. 14.40 7.2
97. 14.55 7.276
g8. 14.70 7.35
99, 14.35 7.425
100. 15.00 7.5
101. 15.156 7.575
102. 15.30 7.65
103. 15.45 7.725
104. 15.60 7.80
105. 16.75 7.875
106. 15.90 7.85
107. 16.05 8.025
105 16.2 3.10
109, 16.35 8170
110. 16.50 8.25
112. 16.80 8.40
113. 16.95 B.47%
114 17.10 8.55
115, 17.25 , 8.625
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116. 17.40 8.70
7. 17.55 8,775
118. 17.70 8.85
119, 17.85 8.925
120. 18.0 9.0
121. 18.15 9.075
122, 18.30 9.15
13. 18.45 9,225
124, 18.60 9.30
125, 18.75 9,375
128, 18.90 9.45
177, 19.05 8.525
18. 19.20 9.60
13, 19.35 9.575
130, 18.50 9.60
131, 19.65 9.675
1. 19.80 9,00
13, 19.95 9,975
1. 20.10 10.05
135. 20.25 10.125
13, 20.40 10.20
13, 20.55 10.275
1A 20.70 10.36
139, 20.85 10.425
140 21.00 10,50
141 21.15 10.575
142 21.30 10.65
141, 21.45 10.725
144 21.60 10.80
145, 21.75 10.875
148 21.90 10.85
141, 22,05 11.025
148 22,20 11.10
149 22.35 11.175
150 22.50 11.25
151 22.65 11.325
162 22.80. 11.40
151 22.95 11.475
154 23.10 11.55
155, 83.25 11.625
156. 88.40 11.70
1567. 29.55 11.775
158. 29.70 11.85
159 29.85 11.925
160. 24 12
161. 24.15 12.075
162. 24.30 12.15
163. 24.45 12.225
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164. 24,80 12.30 UR
165. 24.75 12.376 UR
166. 24.90 12.45 UR
167. 25.05 12.525 UR
168. 25.20 12.60 SC-25
169. 25.35 12.675 UR
170. 25.50 12,75 UR
171. 25.65 12.825 UR
172. 25.80 12.80 UR
173. 25.95 12.975 UR
174. 26.10 13,05 SC-26
175. 26.25 13.125 ST-13
178. 26.40 13.20 UR
177. 26.55 13.275 UR
178. 26.70 13.35 UR
179. 26.85 13.425 UR
180, 27 13.50 - sCc-27
181, 27.15 13.575 UR
182. 27.30 13.65 UR
183. 27.45 13.725 UR
184. 27.60 13:80 UR
185. 27.75 13.875 UR
186. 27.90 13.95 UR
187. 28.05 14.025 SC-28
188. 28.20 14.10 ST-14
189. 28.35 14.175 UR
190. 28.50 14.25 UR
191. 28.65 14.325 UR
192. 28.80. 14.40 UR
193. 28.95 14.475 UR
194. 20.10 14.55 SC-29
195. 29.25 14.625 UR
196. 29.40 14.70 UR
197. 29.55 14,775 UR
198. 20.70 14.85 UR
199. 29,85 14.925 ST-15
200. 30 - 15 SC-30

isi without violating rule of 50%

To allot requisité number of posts witho
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Annexure X
Vide para no.3.15

DETAILS OF LAST 10 SELECTION COMMITTEES AND THE PARTICULARS OF OBC
MEMBERS

/ O Y AT < —

Annexure 1X
Details of last 10 selection Committees for recruitment

The following Selection Committee has been constiluled to adjudge lhe suitability of
candidates for recruitment to the post of Management Trainee (HR) in the pay scale of
240000 ~ 140000 (E-1) for NFL

1. Shri R K Gogia, ED (HR/Law/CS) - Chairman

2, Shri Dinesh Sood, GM (HR) lic, CO - Member

3, 8hri S.C. Upadhyay, GM (HR), CMO - Mamber

4. Ms Jaya Dikshit, GM (HR), CO (iep of Woman & Hit] - Member Secy.
§. Shrl Pawan Kumar , CM (IT), CO [rep. of Reserved Categories] - Member

6. Shri Ajit Jain, Sr. Manager (F&A]), CO [Rep. of Minorities] - Member

The following Selection Commiltee has been constituted o adjudge the suitability of
candidates for recruitment to the post of Material Officer in the pay scale of ¥40000 —

140000 (E-1) for NFL:
& 1. Shrl D.S. Ahuja, Director (Technical), NFL - Chairman |
2. Shri J.P. Sachdeva, ED (Materials), CO - Member |
3. Shri P.S. Jora, DGM (Materials), Panipat Unit - Member |
3. Ms Ritu Goswami, DGM (Tech.), CO [Rep of Women] - Member ' |
5. Shri Pawan Kumar , CM (IT), CO [Rep. ol Reserved Categories) - Member -
6. Shri S.K. Sharma, Sr. Manager (HR), Co [Rep. of HR] - Member Secy.
7. Shri Dileep Kumar, Manager (Matarials),Co [Rep. of 0BC] - Member
The following Selection Commitlee has been constituted to adjudge the suitability of
candidates for recruitment to the post of Material Officer in the pay scale of 240000 — 140000
(E-1) for NFL:
1. ShriD.S. Ahuja, Director (Technical), NFL _ - Chalrman
— 2. Shri J.P. Sachdeva, ED (Materials), CO - Member
3. Ms Jaya Dikshit, GM (HR), CO [Rep. of Women & HR] - Member Secy.
4. Shri Yogesh Kumar, DGM (Materials), CO - Member
§. Shri Pawan Kumar , CM (IT), CO [Rep.of Reserved Categories] - Member
6. Shri Dileep Kumar, Manager (Materials),Co [Rep. of OBC] - Member
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l:ﬁdj?;lﬂf}ﬁ rig'-ﬂgi&lfn Fon;m:‘l‘.ee has been constituled to adjudge the suilability of
i G & acruitment to the post of Engineer (Mechanical)/ (Chemical in the pay scale
Jof 240000 — 140000 (E-1) for NFL — i i

O 1 Shri D.5. Ahuja, Director (Technical), NFL - Chairman
i 2  Shri K.K. Goel, GM (Technical), CO - Member
' . 3  Ms Jaya Dikshit, GM (HR), CO - Member
S [Rep of Women & HRJ
\ 4  ShriJ, Chopra, DGM (Projects),CO -Member Secy.
» Shri Kuldip Singh, CM(Tech.),CO - Member
. {Rap. of Roserved Calegories & Minoritios]
- 6  Shri Dileep Kumar, Manager (Materials), CO - Member
: [Rep of O8C category]
-
The following Selection Commiltee has been constiluted lo adjudge the suitability of

candidates for recruitment to the post of Engineer (Civil) in the pay scale of T40000 -

B 140000 (E-1) for NFL:
N ~ 1.  Shri D.S. Ahuja, Director (Technical), NFL - Ghairman
[ 2. Shri K.K. Goal, GM (Technical), CO - Member
w 3. Ms Jaya Dikshit, GM (HR), CO - Member Secy.
[Rep. of Women & HF]
a ! 4. ShriSunll Jain, CM (Civil), Bathinda - Member
= 5. Shri Kuldip Singh, CM(T ech.),CO - Member
- [Rep. of Reserved Calegores & Minoritns]
L ! 6. Shri Dinesh Kumar, Manager (IT), CO - Member
= [Rap. of OBC catsgory]
2 The following Selection Commitiee has been constituted to adjudge the suitability of
candidates for recruitment to the post of Senlor Manager (HR) in the pay scale of
- ¥80000 — 220000 (E-5) for NFL:
> 1. Shri Manoj Mishra, C&MD - Chairman
- 2. Shri R.K. Gogla, ED (HR,Law & CS), COo - Member
Yy
™ ' 3. ShriS.C. Upadhyay, GM (HR), CMO - Member
- 2 4 Ms Jaya Dikshit, GM (HR), CO - Member Secy.
. [Rep. of Women & HR]
g ] 5. Shri Pawan Kumar, CM (IT), co - Member
: [Rep. of Reserved Categories]
o 6. Shri Ajit Jain, Sr. Manager (F&A), CO <Wambac
e [Rep. of Minarities]
= 7. ShriVikram Rawat, Sr. Manager (CC),CO - Member
L [Rep. of OBC]
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The following Selection Committes has been constituted to adjudge the suitability of candidates

o for recruitment lo the post of Senior Manager (F&A) in the pay scale of 80000 - 220000 (E-5)
A ST S for NFL:

1. Shri Manoj Mishra, C&MD - Chairman

2. Shri Y.P. Bhola, Director (Finance) - Member

3. Shri N.S, Vaerma,ED (F&A), CO - Member

4. Ms Jaya Dikshit, GM (HR), CO - Member Secy.
[Rep. of Women & HR)

5. Shri Pawan Kumar, CM (IT), CO - Member
[Rep. of Reserved Cafegarios)

6.  Shri Ajit Jain, Sr. Manager (F&A), CO - Member
[Rep. of Minoritles]

7.  Shri Dlleep Kumar, Manager (Matelals),CO - Member
[Rep. of OBC]

With reference to the memo no. NFL/ICO/HR/DRICS/2019/3722 dated 12.09.2019
the interview for Officer (Company Sectt) scheduled for 24" Sept. 2019 has been

iR rescheduled for 03™ Oct. 2019.

1.  Shri R.K. Gogla, ED, (HR, Law &CS), CO - Chairman

2. Ms Jaya Dikshit, GM (HR), CO - Member Secy.
[Rep. of Women & HRJ

3.  Shri Ra] Kumar, Company Secretary, CO - Member

. Shri J Ramesh, DGM (F&A), CO - Member

5. Shri Pawan Kumar, CM (IT), CO - Member
[Rep. of Resarved Categorfes]
Shri Ashok Jha, ACS, CO - Member
Shri Dinesh Kumar, Manager {IT) - Member
[Rop. of 0BC]

The following Selection Committee has been constituted to adjudge the suitability of
candidates for recruitment to the post of Management Trainee (Marketing) in the
pay scale of 240000 — 140000 for NFL.

=Y 1. Shri R.K.Gogla, EDirector (IA/Law/MSICS),CO - Chalrman
2. Shri Anil Motsara,GM (Marketing), CMO ~ - Member
3. Ms Jaya Dikshit, GM (HR), CO " - Member Secy.
[Rep. of Women & HR]
4. Shri Suresh Chand, DGM (Marketing), CO - Member
[Rep. of Reserved Categories]
5. Shri Ajit Jain, Sr. Manager (F&A),CO - Member
[Rep. of F&A & Minorities] -
6. Shri Dileep Kumar, Manager (Mateials),CO - Member
[Rep. of 0BC]
7. External Expert. - Member
in4 R S s
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The following Selection Committee has been constituted to adjudge the suitabiity of
FL candidates for recruitment to the post of Qfficer (Company Sectt ) in the pay scale of

240000 ~ 140000 for NFL.

1. Shri R.K. Gogia, ED, (IA/LawiMS/CS), CO = Chairman

2. Ms Jaya Dikshit, GM (HR), CO ~Moinber Secy.
[Rep. of Women & HR]

3.  shrl Raj Kumar, Company Secretary, CO ~tamuer

4. ShriJ Ramesh, DGM (F&A), CO “Hlampunr

5.  Shri Pawan Kumar, CM (IT), CO ~Hembusr
[Rep. of Reserved Categoiles)

6. Shri Ashok Jha, ACS, CO = Nibmher

7. Shri Dinesh Kumar, Manager (iT) = Mombier
[Rep. of 0BC]
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Annexure-XI
Vide para no. 4.3
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Annexure XII
Vide para no.4.4

DETA
ILS OF APPOINTMENT OF LIAISON OFFICERS FOR OBCS DURING THE LAST

i |

FIVE YEARS
Annexure X
Year wise List of Liason Officers for OBCs
Year 2015
SNo Unit Name (S/sh.) Designation
1 Mangal Pawan Kumar CM(CS)
2 Bathinda Tejendra Kumar CM(Prod)
3 Panipat Sanjeev Arya SMICC)
4 Vijaipur M L Samadder, cMm(Mech)
5 co/cMo R L Meena SM(HR)
Year 2016
SNo Unit name (S/sh.) Designation
1 Nangal pawan Kumar CM(CS)
2 Bathinda sh. Tejendra Kumar cM(Prod)
3 Panipat Sanjeev Arya sM(CC)
4 Vijaipur M L Samadder, CM(Mech)
5 co/CMO RLMeena SM(HR)
Year 2017
S No Unit Name (S/sh.) Designation
1 Nangal 5 K Negi cM(Mech)
2 Bathinda Sh. Tejendra Kumar cm({Prod)
3 Panipat T C Agarwal SM{HR)
4 Vijaipur M L Samadder, CM(Mech)
5 co/cMO R L Meena SM(HR)
Year 2018
SNo Unit Name (S/sh.) Designation
1 Nangal S K Negi cMm(Mech)
2 Bathinda Sanjeev Arya SM(CC)
3 Panipat T C Agarwal SM(HR) =
4 Vijaipur M L Samadder, cM({Mech)
5 co/cmo R L Meena SM{HR)
Year 2019
S No Unit Name (S/sh.) Designation
1 Nangal Shri Sanjay Yadav Manager (Inst),
2 Bathinda shri J.K. Mandal SM (Prod),
3 Panipat Ms. Ritika Soni Dy. Manager (HR),
4 Vijaipur shri Ayodhyo Mahto SM (Prod)
5 Co/CMO $hri Dileep Kumar Manager (Mtls),
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Annexure XTII
Vide para no.5.1

UNIT WISE DETAILS OF NATURE OF JOB BEING CARRIED OUT THROUGH JOB
CONTRACT

ST e R

Annexure XV
List of Contractors engaged with total number of Contract Labour engaped by them :
R gl T ————— [eedeamtns
1 m;«ummu“s.um iste of Witk [ !
2 WA/3 Hardew Singh L [l . t
Ml scelian e Wood Work L!
= /3 Indtan Sacunty Senvices Rezd Cumgly of Ugheen Stall of 2. Hosalal And Adimin Buding = '
2 LT Mty ComtruetianCa [Arg of [nst Maintenancs H
: 43 WK Envarpeies Painting 1 Plant Eiruire ; !
A/ MK Erlerpries lungle Cleaning_. e S
BA/S Aand Coaitruction Co. Hangal e Ry Track L
WASS Shima & Find Security Schilons Pa Ltd Sropty of Skllad [indesrl in liesphal -
g J/S Sgen Hath Arera ; (Chl Malnterancs , i
10 PASS U P Singh & Ca Bagging Fiant t ]
11 PSS Varahdc Entevalie. Uighean of Sy Coal Handing Ugs- Nitrke AcH Ard Fmmonia Plant
12 MA/S Bhatat Mechanical & Stnucturs Works A= Michaslcal
[ Panipal Unit T T
[sHo __[Name of Comractor [Faturs of Work = ":"""
il M/ Dinesh Wismas Gusta mn.mr.mgdﬁm:.samfrunfsud=inkhﬂnd-m=fﬂmﬂ'-"'w"*"'° - —
2 /5 Oharam Pal & Co, Panipat Hancling Aad Upkeop of ite Sulghur Plant T
3 /5 Inclo Star Pt L1, New Dethi e For Hat Cold Ard Spray lesulatian =
4 [M/5 Bharst Mechasical & Strectural Works, Pan‘pat [Are For Miizallaneous Mechanical lobi o
5 Hirdustan Fab & Cantracter Uvarasl N ¢ of Coal From mnw:pmmnwnehuﬂdn o
& iu.rluhmrd # Co, Panipat Upkewa of Ammonls Mt &
7 84/ Charam Pal & Co, Panipat Harsing And Upiees DU Groug of Flant =
a |I-U$b!mns‘n|l' Rah Spliegs Rulated To House Keeaing 2019-30 -
B /%, Sarcha & Ca Upkeep of Library Dacumant And Gomputer Section :
10 (M5 Sarcha & Ca, Vikach Magar, Panipat sundry Jobs In Central Ll : >
1 K. K. Gurg Cantractor WircaBangous Chvil Wodk Factory And Tewnibis 2 J
— 12 [Charam Pal & o Vpe Sheah Paciat e For Rorticutiure Factor And Teemikia
s Wijalpur Unit
s Mo Hame o Contractor Mature of Work Trota tio of Contractusd Worker |
1 142 Supeabhs Technical Snrviees nrlanis Elictrical Job in Townihip And Plar Arsa Which Ase ot Covered In Regular Arc[18-19) 7
1 WS Varikatesh Engineering Serdcei Malnterancs of CF Syitem [18-13) _ r3 1
3 VATS Venkatash Enpinssring Servicet sl Elecirieal Maint umangs Costract Far Townthip And Factony [18-15) 3 1
4 FA/S Warkatesh Enginsering Serdices Annism| Eleetrical aleierance Contract rummmammu..'_;rq =
i) Misinte penes Work in Ammands, Ures fagging And Offsita Sibstatian, Mater Pawer fnd o
3 MU' Shai lapant] Cotesprisas (Cobtral Station of Line 1 And Line 2
Metrofmaing of Different Exfting Comen tlonal Lightening Fldures With Lad Fiwtures And Old Celling
§ WS Sht Saar| Extarprises far With Hew Calling Fan In Offica Buikding And Toamshis 1w
7 sl Rats Cortract For Mizzeflanecus Instrumantztion lob 6
] [hre For Painting of Equigment , Plping Structisre T
9 Upkasp of Comvaor Bell =
18 Are Piping Ard Mech T
s1aed Structure Work ln Factory & Townihip ]
145 81 Mehre Contrastor Co. F actory Malntenancs %
12 (345 A1 Mwhre Coamtracier Co. Amteorrochve Trestmant In Fattony Anea A
4 145 A B Meena [ Ae For Anniad Hesticuliure Malnienarce in Factory Aewa And Van Vibar
15 143 Virajesh Agencies (Coterpur skt Claaning e
16 1A/S Bishaenbeer Lal Arora (Uiraw And Arnmanla Une-l Prodisction 3
17 A5 Dishamnbst L Arora (Urex And Ammonis Lina| Productien =
1 1475 Kaenlash Korsar Shavraa re Far Annusl hMalnienanca of Hontlcultore Works in T/Ship T
1] #A/3 B L Wchea Eonstruction £o. e Tof Mise Ol Works In T/Ship Ares =
20 1A/% B L Mehes Constrsctlon Co. Operation of Sswmes Trastment Plast In NA T/Ship %
11 M5 Ksushal Comsiriaction i Makrtaniice -
22 M5 Famiesh Kurmias St Callection And Dispasal of Garbags , Gurden Waste And Cumting And Remeoval of Wik Vegatstion 6f 5
= 11 143 Mityanand Comattor Townhip Securfty Terwimship Saeurity = T
M 145 Rl Comstrisction Ca. Narngsl [510res Contract o
135 KA/5 Sk Rawid & €3, Panipat [Siaras Contracy 2
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Bathninda Unkt
o e [Natur of Wk 2 ol Hndmmdw"‘hﬂ
3 M.': h":‘;“w"m' Mz Electrical jolis o ARE batls bn Factary and Townihip B
o, & IAsinlananca of Sewage Fump House Al
3 /s Breess Cool Sanvices, [Gparatien and Maintsnance of HVAL System [Central Air Canditionipg System [ Fackags Uniti 15
Portalie ACE 3t HFL Bathiada. k
x
5 ::"": :'.:':I'L::"""d Cortractat, |Usikeeping of Plant Areas and T Ammenla Fant ;;
- bypa e 2n Bdl, Upkeeping cf Flant Areas and In tirea Plant
j M1 Morarl Panhad Cantractar Ugketn of PIant & EQuigeentin D& PLst 12
A M/ Kewal Erishan liadul, Unkeep of 5G & MNP Costract L
(] BAfs Kaveal rithan Jindal, |\eitoading & Handling af Coal Cantrace 1‘;
- W_Imhd.ﬂm&cn, Imtwrral Hamding of Urea in Dazging Plant &
10 United Englnearing [ARC far Mlse. Mech B Jokia 3
i1 Beardsel] Ld,, ARC for jion, Eold & Spray Insudabian ok 15
i BeardaeliLtd,, [ARC for various Faintieg lobs m
11 Eharat Methanical & Strectural Woeks, AR for EEET) 13
M /s Khaala Builders (AR for Misc. Civil 1okt In Plant Areas o
15 M3 Khosta Builders, [ARC for Misc. Civil icks ba Tawaship Areas =
16 Sunrise Englnesrs & Contractors, [VWhita Washing, Distamparieg & Pulniiog In Facioey & Township 3
1T Obaliwal Const. Co. [ARC for Grass Cutting in Faciory and Tewnship 7
18 Db aliwad Const. Ca. (AT far Henicuture Mairierance woik in HFL [nae =
19 S hri Surinder Kumar Mittal, Bathinda Mezpitafiry & Caiering Serhed 0 Guesl Houss m
20 {Shl Surindar Kisnar Mila, Bathinda DlrButlon of Dakand Dephmend of Drvers Tor vaslows wehieles
21 43 Murarl Parshad Cantractor, Mousekeeping & ATind Jervics bn HFL Tawnshen, Hospral, Admin, Buiding & suroundinge i
Providing rerieet of Pharmacisy] X-Nay Techaitlan] Staff Hursof Operatian Thaatrs 5
22 bifs Shine B Sind Security Salutions Pt Lid, T eciciuaf¥ard AMtandast Famalal o need basls ;
1 380,011 Awrar Singh Security Ageacy. [acurity Tercces In HFL Tewnahin :
15 iS5 Darshan Singh Mann & Con [#iring of oy wwhichs [TUV-150 of MAM) : -
15 Bansal Bus Servics [Supsly of kmperia Vehics ta C5F Ty
76 /s RLasl Constrisction Co. s BAadn Landren o1 Railway Track ==
22 1/5 sl Construstion Co. Materal H i Sioves
28 W& Murad Parzhad Contractot Sumdry Jobs by Cantral Lab. B #lant Labs = 111
38 oh Fam Faran 30 3h, Ram Kewal mmumu!znmwmemNh.mhMH
[Totnl Fio of Cantractubl Worker
SWa |Mama of Contractar "ﬂ';ﬂmmm = :‘
i qugm—%mm'mﬂm " o
2 WL:.d:mruh Appilancet Opavation And Malintenanca of Fire Fighting |nstrument And Public Addrest System ]
: mauhmﬁﬂm need Opavation and meew ol Fira Fightieg Inetrurnent And Public Addieds Svstern 2
] Apgila 17
5 /5. Shaikesh Kumar Singh Security Agency | °’"“5""""'gfz 3
Y Officn Security
3 Tha, ol P4 1 DM RO Plant i
T Was] Ton Exchange [india) Lid. T T
8 Terod Tachnalogies = 1
e /5. Kanti Tiffi Center Cumaan Sutvices



Appendix |
COMMITTEE ON WELFARE OF OTHER BACKWARD CLASSES (2019-20)

MINUTES OF THE ELEVENTH SITTING OF THE COMMITTEE ON WELFARE OF
OTHER BACKWARD CLASSES (2019-20) HELD ON 25™ OCTOBER, 2019 IN
COMMITTEE ROOM 'B', PARLIAMENT HOUSE ANNEXE, NEW DELHI

© NSO RE WD

11.
12.
13.
14.
15.

16.
17.

18.
19.

The Committee sat from 1545 hrs. to 1650 hrs.
PRESENT
Shri Ganesh Singh — Hon’ble Chairperson

MEMBERS
Lok Sabha

Shri Ramesh Bidhuri
Smt. S. Jothimani

Shri Dileshwar Kamait
Shri Ajay Nishad

Dr. Sanghamitra Maurya
Shri Ram Shiromani

Shri Rajesh Verma

Shri Ashok Kumar Yadav

RAJYA SABHA
Shri Ram Narain Dudi
Shri T.K.S. Elangovan
Shri B.K. Hariprasad
Shri Vishambhar Prasad Nishad
Dr. Banda Prakash
Shri K.K Ragesh

Smt. Vijila Sathyananth
Shri Ram Nath Thakur

Smt. Chhaya Verma
Shri Harnath Singh Yadav

SECRETARIAT

1. Smt Anita B. Panda - Joint Secretary
2. Shri Md. Aftab Alam - Additional Director
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WITNESSES
REPRESENTATIVES OF DEPARTMENT OF FERTILIZERS

1. Smt. Alka Tiwari - Addl. Secy. & F.A.
Shri Partha Sarthi Sen Sharma - Joint Secretary
3. Shri Niranjan Lal

Director

REPRESENTATIVES OF RASHTRIYA CHEMICALS & FERTILIZERS LIMITED (RCFL)

1. Shri S.C. Mudgerikar - Chairman-cum-Managing Director
2. Shri S.D. Panadare - Director (Technical)
3. Shri A.V. Nawade - Executive Director (HR) & CSO
4. Shri S.B. Potpose - General Manager (HR&A.)
5. Shri S.S. Sonawane - Dy. General Manager
REPRESENTATIVE OF NATIONAL FERTILIZERS LTD (NFL)
1. Shri Manoj Mishra - Chairman-cum-Managing Director
2. Ms. Jaya Dikshit - General Manager(HR)
2. At the outset, the Chairperson welcomed the representatives of the Department of

Fertilizers, Rashtriya Chemicals & Fertilizers Limited and National Fertilizers Ltd to the
sitting regarding measures undertaken to secure representation of OBCs in employment

and for their welfare in various PSUs/Organisations under the Department of Fertilizers.

3. Thereafter, the representatives of Department of Fertilizers, Rashtriya Chemicals &
Fertilizers Limited and National Fertilizers Ltd made a brief power point presentation
regarding various steps/measures undertaken by the Ministry and respective PSUs to
secure representation of OBCs in employment and welfare measures initiated for

promoting their interests.

4. Some of the major issues/points raised by the Chairperson and Members of the
Committee in the sitting and responded to by the representatives of the Department of
Fertilizer/PSUs are as follows:

(i) Implementation of OBC reservation in various organisations/PSUs under the

Department of Fertilizer;
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5.

(ii)

(iii)

(iv)
(v)

(vi)

(vii)

(viii)
(ix)

(xi)
(xii)

Reasons for delay in recruitment to various posts in Rashtriya Chemicals &
Fertilizers Limited and National Fertilizers Ltd;

Monitoring of the recruitment process by the Ministry with regard to
implementation of 27% reservation for OBCs;

Reasons for backlog vacancies for OBCs and efforts made to fill those up;
Need for undertaking Special Recruitment Drive for filling the backlog
vacancies.

Need for more awareness regarding job opportunities and vacancies in
PSUs under Department of Fertilizers;

Appointment of separate Liaison Officers and setting up special mechanism
for redressing the grievances of OBC employees;

Training facilities to OBCs at different stages;

Outsourcing of jobs in the concerned organisation and its impact on
recruitment under OBC category;

Issues relating to engagement of contractual workers in various
organisations, giving representation to OBCs therein and ensuring various
facilities and social security benefits to them;

Utilization of CSR funds for the welfare of OBCs.; and

Measures undertaken for promoting overall welfare of OBC employees.

The Committee directed the representatives of the Ministry to furnish written replies

to the queries which were not responded to by them during the sitting or on which the

requisite information was not readily available with them, to the Committee at the earliest.

The witnesses then withdrew.

The Committee then adjourned.

A copy of the verbatim proceedings of the sitting has been kept.
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12.
13.
14.
15.
16.
17.

APPENDIX-II

COMMITTEE ON WELFARE OF OTHER BACKWARD CLASSES (2019-20)

MINUTES OF THE SIXTEENTH SITTING OF THE COMMITTEE ON WELFARE OF
OTHER BACKWARD CLASSES (2019-20) HELD ON 19™ NOVEMBER, 2019 IN
COMMITTEE ROOM 'B', PARLIAMENT HOUSE ANNEXE, NEW DELHI

The Committee sat from 1720 hrs. to 1750 hrs.
PRESENT
Shri Ganesh Singh — Hon’ble Chairperson

MEMBERS
Lok Sabha

Smt. Raksha Nikhil Khadse

Shri Bandi Sanjay Kumar
Shri Sadashiv Kisan Lokhande
Dr. (Smt.) Pritam Gopinathrao Munde

Shri Balak Nath
Dr. Sanghamitra Maurya
Shri Parbatbhai Savabhai Patel

Shri Kapil Moreshwar Patil
Shri Ram Shiromani

Shri Ashok Kumar Yadav

RAJYA SABHA
Shri Ram Narain Dudi
Shri B.K. Hariprasad
Dr. Banda Prakash

Shri K.K Ragesh
Shri Ram Nath Thakur
Smt. Chhaya Verma
SECRETARIAT
1.  SmtAnita B. Panda - Joint Secretary
2. Shri Md. Aftab Alam - Additional Director
3.  Shri Janmesh Singh - Deputy Secretary
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WITNESSES

REPRESENTATIVES OF DEPARTMENT OF FERTILIZERS

1. Shri Chhabilendra Roul - Secretary
2. Shri Dharam Pal - Addl. Secretary
3. Smt. Alka Tiwari - Addl. Secretary

REPRESENTATIVES OF RASHTRIYA CHEMICALS & FERTILIZERS LIMITED (RCF)

1. Shri S.C. Mudgerikar - CMD
2. Shri Sudhir Panadare - Director Tech.
3. Shri A.V. Navade - E.D.(HR)

REPRESENTATIVES OF NATIONAL FERTILIZERS LTD (NFL)

1. Shri D.S. Ahuja - Director
2. Shri R.K. Gogia - E.D. (HR)
2. At the outset, the Chairperson welcomed the representatives of the Department of

Fertilisers, Rashtriya Chemicals & Fertilisers Limited (RCF) and National Fertilisers Limited
(NFL) to the follow up sitting on the subject “Measures undertaken to secure
representation of OBCs in employment and for their welfare in PSUs and other

organisations under Ministry of Chemicals and Fertilizers”..

3. Some of the major issues/points raised by the Chairperson and Members of the
Committee during the sitting and responded to by the representatives of the Ministries/

Organisations are as follows:

(i) Representation of OBCs in the Board of Directors and at various levels in the
overall staff strength of Rashtriya Chemicals & Fertilisers Limited (RCF) and
National Fertilisers Limited (NFL), respectively;

(ii)  Whether roster format of DoPT/DPE was changed and whether it has
adversely impacted the prospects of OBC candidates;

(iii)  Maintenance of separate roster for the direct recruits and promotional posts
as mandated by DoPT Guidelines dated 02.07.1997;

(iv) Details of appointment, promotion and transfer policies adopted by NFL in
the last ten years;.

(v) Need for regular inspection and maintenance of roster register and
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(vi) Strict adherence to all DoPT orders/guidelines with respect to OBC

reservation in employment.

4. The Committee directed the representatives of the concerned Ministry/
Organisations to furnish written replies to the queries which were not responded to by
them during the sitting or on which the requisite information was not readily available with
them, to the Committee at the earliest. The witnesses then withdrew.

The Committee then adjourned.

A copy of the verbatim proceedings of the sitting has been kept.
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APPENDIX-III

COMMITTEE ON WELFARE OF OTHER BACKWARD CLASSES
(2019-20)

MINUTES OF THE TWENTY SIXTH SITTING OF THE COMMITTEE ON WELFARE OF
OTHER BACKWARD CLASSES (2019-20) HELD ON 14™ JULY, 2020 IN COMMITTEE
ROOM B, PARLIAMENT HOUSE ANNEXE, NEW DELHI

The Committee sat from 1100 hrs. to 1110 hrs.

PRESENT

SHRI GANESH SINGH - CHAIRPERSON

MEMBERS
LOK SABHA

Shri Ramesh Bidhuri

Smt S. Jothimani

Dr. (Smt.) Pritam Gopinathrao Munde

Shri Balak Nath

Shri Ajay Nishad

Dr. Sanghamitra Maurya

Shri Ram Shiromani

Shri Rajesh Verma

© ©® N gk W

RAJYA SABHA

10. Shri T.K.S. Elangovan
1. Smt. Chhaya Verma
12.  Shri Harnath Singh Yadav

SECRETARIAT

1. Smt. Anita B. Panda — Joint Secretary

2. Shri Kusal Sarkar — Director

3. Md. Aftab Alam — Additional Director
4. Shri Janmesh Singh — Deputy Secretary

2. At the outset, the Chairperson, welcomed the Members to the sitting of the
Committee. The Committee, thereafter, considered the following draft Reports for
adoption:
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“Measures undertaken to secure representation of OBCs in employment and for
their welfare in Rashtriya Chemicals & Fertilizers Limited” pertaining to the
Ministry of Chemical and Fertilizers.

“Measures undertaken to secure representation of OBCs in employment and for
their welfare in National Fertilizers Limited” pertaining to the Ministry of
Chemical and Fertilizers.

“Measures undertaken to secure representation of OBCs in admissions in Ph.D.
and appointment of teachers in Delhi University” pertaining to the Ministry of
Human Resource Development (Department of Higher Education).

Action Taken on the Twentieth Report (Sixteenth Lok Sabha) of the Committee
on the subject “Measures undertaken to secure representation of OBCs in
employment and for their welfare in Central Public Works Department (CPWD)”
pertaining to the Ministry of Housing and Urban Affairs.

Action Taken on the Twenty First Report (Sixteenth Lok Sabha) of the
Committee on the subject “Rationalisation of Creamy Layer in Employment for
OBCs in Services and Posts under the control of Government of India including
Union Territories, PSUs etc” pertaining to the Ministry of Social Justice and
Empowerment.

3. The Committee adopted the aforesaid draft Reports after a brief discussion and
authorized the Chairperson to present the Reports to Parliament or to the Hon’ble
Speaker, Lok Sabha.

The Committee then adjourned.
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